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LOK SABHA DEBATES

LOK SABHA

Thursday, December 10, 2009/Agrahayana 19,
1931 (Saka)

The Lok Sabha met at Eleven of the Clock

[Mabam Speaker in the Chair

REFERENCE BY THE SPEAKER

[English]
Human Rights Day

MADAM SPEAKER: Hon. Members, today is the
Human Rights Day. It was on 10th December, 1948
that the United Nations General Assembly adopted and
proclaimed the Universal Declaration of Human Rights.

The day reminds us of our commitment towards
securing social, economic and cultural as well as civil
and political rights for all mankind, in general and our
citizens, in particular. These holy objectives find a
prominent place in the Preamble of our Constitution and
the country has taken several initiatives to attain them.

Let us, on this occasion, rededicate ourselves to
fully achieving these objectives as enshrined in the
Universal Declaration of Human Rights.

MADAM SPEAKER: Now, let us go to the Question
Hour.

...{Interruptions)

SHRI MADHU GOUD YASKHI (Nizamabad):
Madam Speaker, at this moment, we express our
sincere thanks to the Union Government, the hon. Prime
Minister, and the UPA Chairperson, Shrimati Sonia
Gandhi for considering formation of a separate State
of Telangana.

MADAM SPEAKER: All right. Thank you.
11.02 hrs.

ORAL ANSWERS TO QUESTIONS

[English]

MADAM SPEAKER: Shri Manish Tiwari, Q. No. 301.

Safety Measures in Oil Depots

*301. SHRI MANISH TEWARI: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the composition of the inquiry committee
constituted to probe the incident of fire at the oil depot
in Jaipur in early November, 2009 alongwith its terms
of reference;

(b) whether the inquiry committee has been asked
specifically to look at the sabotage angle allegedly by
the Oil Company employees to cover up loss of petroleum
products on account of alleged pilferage by the Oil
Company employees;

{c) whether any independent agency of the Ministry
monitors stock verification of different oil depots or it is
left to the Oil Marketing Companies;

(d) whether there are any local level committees,
or other structure to monitor the adherence of safety
norms at oil Depots;

(e) whether petrol pumps in intensely populated
areas are subjected to safety audits covering pilferage,
leakage, electricity safety, etc; and

(f) if so, the detail thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) to (f) A statement is laid on the table
of the House.

Statement

(a) and (b) A seven member inquiry committee
under the chairmanship of Shri M.B. Lal, Technical
Member (PNG), Appellate Tribunal for Electricity and Ex-
Chairman and Managing Director of Hindustan Petroleum
Corporation Limited (HPCL) was constituted by the
Ministry on 30-10-2009 to probe the incident of fire at oil
depot in Jaipur. The composition of the Committee is as
follows:

1. Shri M.B. Lal, Technical Member (PNG),
Appellate Tribunai for Electricity, Ex C and
MD, HPCL—Chairman

2. Shri Govind Sharma, Pr. Secretary (Mines and
Minerals), Government of Rajasthan—Member.
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3. Shri M.K. Joshi, Director (Technical) Engineers
India Limited—Member.

4. Shri J.B. Verma, Executive Director—OQil
Industry Safety Directorate (OISD)—Member.

5. Shri P.B. Yedla, Jt. Chief Controller of
Explosives (Incharge—PESO)—Member.

6. Shri S.K. Hazra, Ex-MD, Ageis Logistics—
Member.

7. Shri B.K. Dutta, Executive Director (Supplies),
Bharat Petroleum Corporation Limited—
Memebr.

The committee will inquire into the causes of the
incident and suggest remedial measures to prevent
recurrence of such incidents. The Committee will submit
its report within 60 days.

(c) Public Sector Oil Marketing Companies (OMCs)
themselves monitor stock verification at their own POL
depots.

(d) The Chief Inspector of Factories of the State
Government and the local office of Petroleum and
Explosives Safety Organization (PESO) are the statutory
authorities to monitor the adherence of the safety norms
at local level.

(e) and (f) Retail Outlets (ROs) are set up by OMCs
after obtaining statutory approvals from various
Government Authorities like Chief Controller of Explosives
(CCOE), No Objection Certificate (NOC) from District
Magistrate, etc. These agencies issue licenses after
thorough scrutiny of documents, location of proposed
ROs, facilities to be provided as against the prescribed
norms/respective rules. NOC is issued by the District
Magistrate after getting internal clearance of various
departments like Public Works Department (PWD), Town
Planning, Police, Fire Brigade, etc.

In addition, OISD has issued a standard on
"Storage, Handling and Dispensing at Petroleum Retail
Outlets”. These guidelines are being tollowed by Oil
PSUs for their retail outlets on self regulatory basis.
Safety audits are carried out for all RO from time to
time, which covers safety aspects of pipeline leakages
and electrical safety and various other safety aspects
at ROs.

DECEMBER 10, 2009
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OMCs have also resorted to third party certification
of all the ROs selling more than 100 Kilo Litre (KL) per
month. During the audits conducted by these agencies,
the maintenance of equipments, upkeep of the RO and
safety related issues are inspected, noted for compliance
and subsequently addressed. The performance of the
RO is evaluated on various parameters, which include
safety, maintenance of equipments/ROs etc.

SHRI MANISH TEWARI: Madam Speaker, may |
commence my - Supplementary by acknowledging that
within hours of the inferno, the Minister personally got
there to monitor the efforts to contain it. However, the
Minister may be aware that in August, 2009, the Central
Bureau of Investigation had unearthed a major pilferage
scam in the same depot, which caught fire. Now, there
are reports in the public domain, which suggest that
the cause of the fire could be arson to destroy the
evidence of this pilferage. Similar reports of pilferage
are also in the public domain from Bhatinda, from parts
of Gujarat, from Jallandhar, from Laldu and various other
parts of the country.

My question to the Minister is that considering the
multiplicity of agencies, which are investigating the cause
of the Jaipur fire, would the Government consider that
since the Central Bureau of Investigation is already
investigating the pilferage, the Jaipur fire inquiry could
also be entrusted to them?

SHRI JITIN PRASADA: Madam Speaker, the hon.
Member is very correct in saying that there is already
a pending inquiry as far as the CBI's inquiring into the
theft that has happened in that particular depot in Jaipur
is concerned. But the fire happened about 3 months
after the theft and the Minister had gone there the very
next day and announced that there would be a
Committee, which would inquire into the causes of the
incident. So, the CBI's role is primarily to check
whether there was any criminal activity involved. But
the Committee that has been formed by the hon.
Minister here, is to inquire the causes of the incident,
be it were there any failure in procedures, were there
any lapses in the safety guidelines; and come out with
remedial measures.

So, various agencies are inquiring into various
aspects concerning them. The CBI is inquiring into the
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theft that has happened and the Committee that has
been formed by the hon. Minister is inquiring into the
lapses that have happened with regard to safety,
primarily.

SHRI MANISH TEWARI: Madam, in the suo motu
statement on the same subject, which was laid by the
Minister on the Table of the House on 20th of
November, 2009, he stated that the depot, which caught
fire, was equipped with all the safety infrastructures. But,
however, in the same suo motu, the Minister concedes
that the fire ultimately died out; in the sense that it
was allowed to burn itself out, it could not be contained.
Now, that is not a very satisfactory situation. Would
the Minister care to enlighten the House as to (a) what
are the steps, which the Government proposes to take
so that such a reoccurrence does not take place in the
future; and (b) whether there is any proposal to shift
mega oil units/depots/refineries out of densely populated
areas.

SHRI JITIN PRASADA: Madam, let me just begin
by narrating the incidents that led to this fire. There
was some lapse, negligence that had come to our
notice, primarily. Ultimateiy, the report will come. When
the report comes, we will come to know exactly what
happened.

But because of the leakage and the spill that
happened, a vapour cloud was formed of petrol gas
which by an unidentified apark, any little spark in the
vicinity, triggered off the fire, and a blast occurred.
Simultaneously, all 11 tanks, which were in that vicinity,
caught fire. So, there was no time with which you could
activate the fire fighting system. But since the »last was
of such magnitude that even the fire activaion system
could not be turned on and that also caught burnt with
the fire.

After that, now the Committee has been formed.
My senior Minister has taken meetings on 3rd
November, 2009 and we have come out with ways and
standards and procedures to enhance safety and
security measures. A security and safety audit of all
installations has been ordered and by 31st of December,
the Report will come.

We are, in the Ministry, already examining places

AGRAHAYANA 18, 1931 (SAKA)

to Questions 6

which are at risks, which are putting people at risks
and looking at ways to shifting those depots outside
the vicinity. Usually, what has happened is that initially
these depots have come up far off from the city. But
the cities and the population have moved to these areas
and surrounded the depots. As a result of which, now
they are looking as if there are security hazards.

[Translation]

SHRI ARJUN RAM MEGHWAL: Madam, Speaker,
I am thankful to you for giving me an opportunity to
speak on such an important issue. Qil Depot at Jaipur
caught fire on 29 October, wherein, 12 people lost their
lives and approximately over 125 people got injured. In
addition to the loss of 12 thousand crore litre oil, huge
loss was also caused to the industrial units located
around the said oil depot. The government provided Rs.
50 crore as interim help. A committee has been
constituted to inquire into the causes of fire. GIC or
any other agency will conduct a survey with regard to
the loss suffered so that the affected people can be
given compensation at the earliest. | would like to ask
the hon. Minister whether the relief of Rs. 50 crore is
adequate? All the industrial units around the oil Depot
have suffered losses. Windows and windowpanes of 11-
degree colleges located in depot's proximity have been
broken. The damage has also been caused to the
nearby houses. People are living in poliuted atmosphere.
The amount of Rs. 50 crore is quite inadequate. | would
like to ask the hon. Minister if the amount of Rs. 50
crore is adequate?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI MURL!I DEORA): The amount of Rs. 50
crore has been provided at initial stage. The committee
is working out the loss caused. More money can be
given as per the requirement.

SHRI SHARAD YADAV: Madam, Speaker, the said
tragedy was so serious that we were stunned. The hon.
Minister, in his reply, has stated that the relief of Rs.
50 crore has been provided at the initial stage. | would
like to apprise the House that the crops sown in 90
kms. radius have been totally destroyed and people
living there have suffered a lot. The fire could not be
doused for 8-10 days emitting huge quantity of carbon
dioxide. All the crops have been destroyed within a
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radius of 60-70 km. the condition of>people already
suffering from asthma or respiratory problems has further
worsened. Some people have died. Delhi has also been
affected. The crops of farmers have been destroyed.
Buildings around the depot have been damaged. One
day, Shri Arjun Charan Sethi said that a gas pipeline
in his area was also damaged in the fire. The buildings,
schools, industrial units which suffered loses should be
compensated. | would like to know what is the policy
of the government to provide relief to the small
businessmen living around the said oil depot who have
lost their livelihood and farmers whose crops have been
damaged who are now suffering from respiratory
ailments caused by the fire that engulfed the said oil
depot.

SHRI JITIN PRASADA: Madam, Speaker, so far
as environmental hazards caused by the said fire are
concerned, the Rajasthan Pollution Control Board has
been assigned the responsibility to inquire into it. A
committee has been constituted in this regard under the
chairmanship of Principal Secretary, Deptt. of
Environment, Government of Rajasthan. The committee
will inquire into various environmental hazards caused
by the said fire. Prima facie we have observed that the
quantity of oxides of nitrogen and sulphurdi oxide in
the air is within permissible limits. So far as our
refineries are concerned, we are trying to comply Euro-
3 and Euro-4 norms so as to keep sulphar content
within permissible limit. The content of sulphar in oil
was quite less. Consequently, the extent of pollution
caused by the said fire was not so grave, which may
have been harmful to the people.

Madam, so far as crops are concerned, if there is
a rainfall during this period then pollutants present in
the atmosphere will fall on the crops with rainwater
which may cause some harm to the crops but it is not
that it can totally destroy the crops. ...(Interruptions)

MADAM SPEAKER: Let the hon. Minister complete
his reply. Question No. 302, Shri Jagdanand Singh

...{Interruptions)

MADAM SPEAKER: Alright, we are on the next
question.

...(Interruptions)

DECEMBER 10, 2009
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SHR! JITIN PRASADA: | said that we will inquire
into it after we receive committee's report. ...(Interruptions)

MADAM SPEAKER: Alright, we are on the next
question.

[English]
Revival of Textile Mills

+
*302. SHRI JAGDANAND SINGH:

DR. SANJAY JAISWAL:
Will the Minister of TEXTILES be pleased to state:

(a) whether a number of Government owned textile
mills are lying closed;

(b) if so, since when these mills are lying closed
and the reasons therefor;

(c) the number of workers rendered jobless as a
result thereof, and

(d) the steps taken for revival of these mills?

THE MINISTER OF TEXTILES (SHRI DAYANIDHI
MARAN): (a) to (d) A statement is laid on the Table of
the House.

Statement

(a) and (b) The Government of India in the Ministry
of Textiles is managing textile mills through‘ its two
Public Sector Undertakings, National Textile Corporation
Ltd. (NTC) and British India Corporation Ltd. (BIC). 77
unviable mills have been closed by NTC under Industrial
Disputes (I.D.) Act in accordance with the Revival
Scheme approved by the Board for Industrial and
Financial Reconstruction (BIFR). Date of closure of these
mills is enclosed as Annexure.

(c) So far 60859 employees have opted to leave
NTC under the Modified Voluntary Retirement Scheme
(MVRS) involving a total compensation of Rs. 2206.05
crores. Out of this, 43914 employees are from the 77
closed miills, who have been paid compensation of
1493.75 crores.

(d) Does not arise. There is no proposal to revive
the formally closed mills.
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AGRAHAYANA 19, 1931 (SAKA)

List of 77 Mills Closed under ID Act

to Questions

10

Sl. No. Name of the Mills Date of Closure
Rajasthan
1. Edward Milis 06-05-2002
2. Shree Bijay Cotton Mills Jan/Feb., 2009
Punjab
3. Dayalbagh Milts 01-09-2003
4. Panipat Woollen Mills 15-05-2004
5. Kharar Textile Mills Jan/Feb., 2009
6. Suraj Textile Mills Jan/Feb., 2009
Madhya Pradesh
7. Kalyanmal Mills 31-05-2002
8. Swadeshi Textile Mills 31-05-2002
9. Hira Mills 31-10-2002
10. Indore Maiwa United Mills 31-03-2003
Chhattisgarh
11.  Bengal Nagpur Cotton Mills 31-10-2002
Maharashtra
12.  Kohinoor Mills No. 2 01-06-2002
13.  Kohinoor Mills No. 3 01-06-2002
14. Ihdia United Mills No. 4 31-10-2002
15. India United Mills No. 2 31-03-2004
16. India United Mills No. 3 31-03-2004
17.  Jam Mfg. Mills 31-03-2004
18.  Shri Sitaram Mills 31-03-2004
19.  Model Mills _ 05-06-2004
20. R.S.R.G. Mills 05-06-2004
21. Vidharbha Mills 05-06-2004
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Sl. No.  Name of the Mills Date of Closure
22.  Kohinoor Mills No. 1 27-12-2006
23. India United Mills No. 6 24-01-2007
24, Bnharat Textile Mills 01-04-2004
25. Digvijay Textile Mills 01-04-2004
26. Elphinstone Spinning and Weaving Mills 01-04-2004
27. Jupiter Textile Mills 01-04-2004
28. Mumbai Textile Mills 01-04-2004
29. New Hind Textile Mills 01-04-2004
30. Podar Processors 01-04-2004
31. Shree Madhusudan Mills 01-04-2004
32. Finlay Mills October, 2009
Gujarat
33. Petlad Textile Mills 06-05-2002
34. Rajkot Textile Mills 06-05-2002
35. Viramgam Textile Mills 31-07-2002
36. New Manekchowk Textile Mills 31-07-2002
37.  Mahalaxmi Textile Mills 30-09-2002
38. Rajanagar Textile Mills 2 (Green field mill 31-10-2002
being relocated)
39. Ahmedabad Jupiter Milis 31-03-2003
40. Himadari Textile Mills 30-09-2003
41.  Jehangir Textile Mills 30-06-2004
42. Ahmedabad New Textile Mills Jan/Feb., 2009
Andhra Pradesh
43. Adoni Cotton Milis 06-05-2002
44. Natraj Spinning Milis 06-05-2002
45. Netha Spinning and Weaving Mills 06-05-2002
46. Ananthapuram Cotton Mills Jan/Feb., 2009
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SI. No. Name of the Mills Date of Closure
47. Azam Jahi Mills 31-10-2002
Karnataka

48. Mysore Mills (merged with Minerva Mills)

49. MS.K. Mills 06-05-2002
50. Sree Yallamma Cotton Mills Jan/Feb., 2009
West Bengal
51. Bangasri Cotton Mills _ _ 06-05-2002
52. Bengal Fine Spinning and Weaving ‘Mills No. It 06-05-2002
53. Manindra B.T. Mills 06-05-2002
54. Jyoti Weaving Factory o 06-05-2002
55. Central Cotton Mills |  06-05-2002
56. Shree Mahalaxmi Cotton Mills 06-05-2002
57. Bengal Luxmi Cotton Mills 25-10-2003
58. Rampooria Cotton Mills ' 25-10-2003
59. Bengal Fine Spiﬁning and Weaving Mills No. | 25-10-2003
Assam
.60. Associated Industries Jan/Feb., 2009
Bihar
61. Gaya Cotton and Jute Mills *06-05-2002
62. Bihar Cooperative Mills Jan/Feb., '2009
Tamil Nadu
63. Kishnaveni Textile Mills | 31-05-2002
64. Om Parasakthi Mills 31-05-2002
65. Kaleeswarar Mills 'A" Unit 21-07-2002
66. Somasundaram Mills 31-10-2002
67. Balaram Varma Mills 06-01-2003

Uttar Pradesh

68. Atherton Mills : ’ v 11-03-2004
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Si. No. Name of the Miils

Date of Closure

69. Bijli Cotton Mills

70. Laxmirattan Cotton Mills

71. Lord Krishna Textile Mills

72.  Muir Mills

73. New Victoria Mills

74. Rae Bareli Textile Mills

75.  Shri Vikram Cotton Mills

76. Swadeshi Cotton Mills, Kanpur

77. Swadeshi Cotton Mills, Naini

11-03-2004
11-03-2004
11-03-2004
11-03-2004
11-03-2004
11-03-2004
11-03-2004
11-03-2004

Jan/Feb., 2009

[Translation]

SHRI JAGDANAND SINGH: Madam, these mills
were serving very important national purpose. Cloths for
the poor used to be manufactured by these mills only.
These mills used to spin cotton yarn and weavers used
to manufacture cloth out of it. More than 60 thousand
employees have sought voluntarily retirement. More than
43,000 employees of the 77 mills closed after BIFR's
recommendations have opted for voluntary retirement.

Now, the NTC has decided to modernize 24 mills.

Besides, 16 mills will form joint ventures and operate.
Under the present scenario, | would like to ask the hon.
Minister what is the difficulty in' operating the rest of
the sick mills in joint venture when we have already
decided to revive 40 mills.

[English]

THE MINISTER OF TEXTILES (SHRI DAYANIDHI
MARAN): Madam, the reason these mills were
nationalized was because of the severe losses which
these mills made. These mills were in the private sector
and leading private sector companies could not run
these mills profitably. In fact, because of the strike, they
could not even pay the salaries. That is the reason why
these mills were nationalized. When these mills were
nationalized, it was seen that not all the mills were able
to be run profitably. The Government in its wisdom
decided that there was no point in paying salaries like

that. But they ought to ensure that these mills are all
made to run profitably.

That is the reason why a decision was taken after
the Textile Research Committee assessed these mills
and found that 77 mills were not worth running. It was
decided by the Government that a revival pilan should
be made by the NTC and ensure that no government
money is used for its revivél, but instead, the assets
sold from these mills should be used for the revival. In
this plan nearly 22 mills are being modernized or on
the revival path. 16 mills have been identified for joint
venture. But, unfortunately, because of global recession,
these joint ventures could not take off as expected. The
Government is looking at the joint ventures to see
whether they can take off or find other solutions to do
it. This is the situation at the moment.

[Translation]

SHRI JAGDANAND SINGH: Madam Speaker, the
closure of all these mills will lead to the monopoly of
private industries. The public institutes are getting out
of the competition. 40 mills are being modernized and
24 and 14 mills are being revived. For this a condition
has been laid down that those mills may mobilize funds
by selling their excess land and the mills may be revived
with that money.

Madam Speaker, through you, | would like to know
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from the hon. Minister when thousands of crores of
rupees are lying with the government exchequer on
account of disinvestment and the hon. Minister of
Finance had stated that it would be spent as capital
expenditure, whether the textile industries are not
covered under this category?...(Interruptions)

MADAM SPEAKER: Ask your question

SHRI JAGDANAND SINGH: Madam Speaker, | am
coming to my question. It is a matterof regret that when
NTC is working for modernization of the mills and other
industries are setting up joint ventures, one textile mill
of Bihar was closed in February, 2009. On the one
hand, we are talking about revival and modernization
of the closed mills while on the other hand mills are
being closed in industrially backward states like Bihar.
One mill in Karnataka, four in Kerala, five in
Maharashtra, one each in Rajasthan, Gujarat and West
Bengal, two in Madhya Pradesh and four mills in Tamil
Nadu have been closed. ...(Interruptions)

MADAM SPEAKER: Ask your question.

SHRI JAGDANAND SINGH: Madam Speaker, my
question is this. When NTC is working on such a large
_ scale, funds mobilized from disinvestments are lying with
the government exchequer and two lakh crore rupees
were spent for revival and sustainability of other
industries, why our textile industry cannot provide funds
for revival of other textile mills?

[English]

SHRI DAYANIDHI MARAN: Madam, | would like
to answer the hon. Member that the NTC has not
completed the sale of its entire assets. It is on the
process. Till now, NTC was able to collect around Rs.
4,400 crore from the sale of assets and they also had
borrowed a huge amount of money. Out of this, a major
portion was used to settle the payment to labourers
especially on the Modified Voluntary Retirement Scheme.
Nearly an amount of Rs. 3,000 crore has been allocated
for the settlement to the labourers because they had
volunteered to take the VRS. An amount of Rs. 760
crore has been used till now for the modernisation plan.

In fact, NTC is in the process of selling the excess
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land. Basically, the NTC Board, on its wisdom, took a
decision because of the recession prevailing in the real
estate not to sell any of these lands at a lower cost. It
is a mandate from the Government to NTC that it has
to sell the land to make sure that it is able to modernise
and is able to compete with the private sector. The
process is not complete and at this moment the priority
is to make sure that the NTC is running profitably and
is on the process. The process is not yet complete.

[Translation]

SHRI SANJAY JAISWAL: Madam Speaker, if the
question is long, the reply to the question becomes
lengthy and there is no direct reply. | have a simple
question. One of the Hon. Members has also asked
just now as to what is the status of revival plan in
Bihar and under which circumstances the cooperative
mills have been closed in Bihar? When the said
cooperative mills of Bihar are likely to be revived and
what type of assistance is being provided for those
mills?

[English]

SHRI DAYANIDHI MARAN: Madam, | would like
to say that when it comes to the ccoperative mills, it is
the duty of the State Governments and it is for the
State Governments to take appropriate actions and do
it. Until and unless...(Interruptions) If they do not come
to us, we cannot help. We have a scheme whereby
we do try to provide assistance to such closed mills
provided they are declared closed under the Industrial
Disputes Act or the State Government announces it.
Till that is done, on the part of NTC, NTC cannot do
anything about it.

Madam, | would also like to say that, please
understand, textile industry is totally in the private sector.
it is for the State or cooperatives or the individuals to
do it. Sometimes we do realize that some mills do close
down temporarily, but they revive on their own.

SHRI N.S.V. CHITTHAN: Madam, though my
question is not directly related to the main Question,
since it is a very important issue related to the closure
of mills, | wish to get a reply, through you, from the
hon. Minister.
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The average requirement of cotton by textile mills
is around estimated at 2.5 crore bales every year. This
year, it is estimated that cotton production will be more
than 2.8 crore bales. In our country, bulk of the cotton
is purchased mainly by three multinational companies
and exported. May | ask the hon. Minister whether, in
order to prevent textile mills in our country from closure,
he would consider allowing purchase of cotton up to
January every year and permit export only after February
so that Indian millers can purchase cotton at reasonable
rates? | wish to get a categorical reply from the hon.
Minister.

SHRI DAYANIDHI MARAN: Madam, | am sure that
all Members from my State would be happy with my

reply.

in this year, we expect the total cotton production
tn our country to be around 290 lakh bales. We have
already a carry forward stock of 43 lakh bales. So, we
are going to be in possession of 340 lakh bales. In the
peak of exports in the last couple of years, we found
that the maximum export, which had taken place out of
our country, for cotton was of only 85 lakh bales. But
there is a sudden and knee-jerk reaction in the industry,
feeling that there will be a shortfall in the global cotton
production and lot of cotton will be exported from India.
This has prompted a lot of registration to take place,
and even now the registration is taking place, to the
tune of 47 lakh bales, but the actual export has been
around seven lakh bales. This is merely a speculation.

At this point, we feel that it is wise to wait, and
not to panic and join along with traders and spinning
mill owners. We are sure that we have enough and
comfortable stock of cotton in our country to be utilized
by our industry and there is no need to panic or, in
knee-jerk reaction, to take any action of stopping export
of cotton at this moment.

SHRI SUDIP BANDYOPADHYAY: Madam, National
Textile Corporation is a Central public sector undertaking.
It is a pathetic picture which is emerging from the
statement of the hon. Minister. There are 77 mills which
have been closed—they have been closed under the
Industrial Disputes Act—and 60,859 employees have
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been thrown out of their jobs. The Government is not
at all in a mood to revive any such unit. What are the
reasons for it, mainly for its falling behind? Can it not
be revived through a joint-venture proposal? Why are
these proposals not being taken up at topmost priority
by the Government for revival of these units? When
the private textile mills are running so promptly or
efficiently and minting millions of rupees, why has the
NTC, a very proud national institute of the country, fallen
up to this level? Why is the Government not considering
revival of these units with a fresh outlook—with a
positive outlook and positive imagination—and extending
Central Government's extra monetary support? | would
like to know whether the hon. Minister would think about
this.

SHRI DAYANIDHI MARAN: Madam, through you,
| wouid like to answer the hon. Member. The history of
NTC mills is not of the last decade, but it goes back
right from 1968 when the nationalization process had
taken place. Hence, there is a long legacy behind it.

As | said earlier, these mills were not run by the
Government of India. These mills were run by the
private sector enterprises and famous private companies.
But these companies were not able to run these mills
profitably, and they were not even able to pay for their
salaries. So, at that time...(Interruptions)

SHRI SUDIP BANDYOPADHYAY: Madam, why is
he stating the history of NTC? We are aware about it.
...(Interruptions)

SHRI DAYANIDHI MARAN: Madam, | feel that |
have to state the history because these mills came as
a legacy, and they did not come with modern machinery.
The machines in those mills were machines that were
imported during the British period. It was the Textile
Research Committee that looked into it, and it found
that they were not able to do it. In fact, when | decided
to take over these mills and tried to modernize them,
they did not give a normal Voluntary Retirement Scheme
(VRS), but they gave a modified VRS where excess
payment was given to them. In fact, most of the
employees volunteered by themselves to take the VRS
because they knew that they wanted to look into it.
Hence, this is the reason that it has been done.
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Frankly, it is a fact that the private sectors units
were doing good because they had modern machinery,
and the reason NTC was not able to cope up with them
was that they had obsolete machinery. Thereafter, it was
decided that we have to take the right step to compete
with the private sector, and we also needed to arm the
NTC with the best machinery. The process of the
Government is this. We said that we will not spend
money, and they will have to find their own resources.
Thereafter, the Government had instructed the NTC to
find its own resources, and NTC had to sell its assets
and do it. They also had to make sure that they
concentrate on the profit-making and more profitable
units.

MADAM SPEAKER: Thank you, hon. Minister.

MADAM SPEAKER: Q. 303, Shri Yogi Aditya
Nath—not present.

Shri Bhausaheb Rajatam Wakchaure
[Translation]

Improving Justice Delivery System

+
*303. SHRIBHAUSAHEB RAJARAM WAKCHAURE:

YOGI ADITYA NATH:

Will the Minister of LAW AND JUSTICE be pleased
to state:

(a) whether the Vision Document released recently
envisages creation of National Arrear Grid, improvement
in selection, training and performance, assessment of
judicial officials, for improving justice delivery system in
the country;

(b) if so, the details thereof alongwith the other
important suggestions/recommendations made in the
Vision Document; and

(c) the further action taken/proposed on the same?

[English]

THE MINISTER OF LAW AND JUSTICE (SHRI M.
VEERAPPA MOILY): (a) to (c) A Statement is laid on
the Table of the House.
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Statement
(a) Yes, Madam.

(b) A “National Consultation for Strengthening the
Judiciary towards reducing Pendency and delays” was
held on 24th-25th October, 2009 at Vigyan Bhawan,
New: Delhi, which was, among others, attended by the
Chief Justice of India, other Supreme Court Judges,
Chief Justices of High Courts along with another Judge
of every High Court, two District Court Judges from
every High Court, State Law Secretaries, Advocate
Generals of State Governments, representatives of
academia, eminent jurists and the President and office
bearers of the Bar Council of India. A Vision Statement
presented to the Chief Justice of India in the National
Consultation was considered and deliberated. In the
Vision Statement, the following measures were suggested
for implementation:

() Creation of National Arrears Grid/ldentification
of Arrears;

(i} Identification of bottlenecks in crisis areas;
(i) Tackling the Bottleneck Areas;

(iv) Adoption of innovative measures for
expeditious case disposal;

(v) Focus on selection, training and performance
assessment of judicial personnel and court
management executives;

(vi) Efficient utilization of the judicial systerh and
existing infrastructure through effective mann-
ing, effective planning and timely management
by increasing the use of technology and
management methods;

(viij Uncluttering the System: Removing dead
weeds and preventing their re-growth;

(viii) Procedural changes;
(ix) Management and administrative changes.

For filling up vacancies in the judiciary, the following
improvements were suggested:

(i) There should be lucid and comprehensive
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guidelines which the Collegium should follow
in the matter of selection of judges,

(i) The Executive and the Legislature must take
initiative in recommending the best possibie
talent for selection to the judiciary.

(i) The Collegium should be given a timeline to
clear the back-log in vacancies.

(iv) The Government and the Collegium should
work hand in hand while appointing Judges,
so that the difference between the two does
not lead to delay in appointment.

(v) Government should also be given the power
to suggest outstanding lawyers and jurists as
Judges.

The Vision Statement also suggested various
measures with regard to computerisation of courts,
tackling the criminal justice system, creation of an
Special Purpose Vehicle (SPV) for funding and removal
of bottlenecks and the role of Bar Council and Lawyers.

The Vision Statement was endorsed by a Resolution
accepted for implementation at the.end-of the Consul-
tation. A copy of the Resolution is enclosed as Annexure.

(c) The Government has considered the recommen-
dations made in the above Consultation and decided, in
principle, to setup a National Mission for Justice Delivery
and Legal Reforms which proposes to undertake several
strategic initiatives to (i) outline policy changes (ii) re-
engineer procedures (iii) focus on Human Resource
Development and (iv) leverage Information and
Communication Technology and tools for better justice
delivery. The National Mission for Justice Delivery and
Legal Reforms will be serviced by a Registered Society
in the nature of a Special Purpose Vehicle (SPV) that
will manage and implement the various action plans of
the Mission. The Society will be centrally funded.

Annexure

Resolution dated 25th October, 2009
The Participants,

Reiterating the Constitutional promise to deliver
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equal justice under law to all citizens and to provide
access to justice to all, particularly the weaker sections
of society.

Noting that the President of India in her address
to the Joint session of Parliament delivered on June
3rd 2009 had emphasized the need for a roadmap for
judicial reforms.

Noting that the Prime Minister of India in his
address to the Conference of Chief Ministers and Chief
Justices on August 16th 2009 described the huge
arrears and case backlogs as the prime source of
concern in relation to the Indian legal system.

Recalling the consensus of all those present,
including the Honourable Chief Justice of India, the
Honourable Union Minister for Law and Justice, the
Honourable- Attorney General of India and the Learned
Solicitor General of India and others that the pendency
and delays in the courts calls for urgent and immediate
action.

Reaffirming the commitment of those present
including the Justices of the Supreme Court of India
and other members gf the Judiciary, Judicial officers,
Law officers, Members of the Bar, representatives of
the Union Ministry of Law and Justice and members of
the public to dedicate themselves to reduce the
pendency of cases from 15 years to 3 years and to
work together to implement the various steps required
to ensure expeditious, quality and inclusive justice.

Taking Note of thé Vision Document presented by
the Honourable Union Minister of Law and Justice to
the Honourable Chief Justice of India.

Adopt the Vision Statement and Action Plan as a
public commitment for redesigning the justice delivery
system to reduce pendency and delays.

Urge all constituents to recognise their special role
and responsibility to implement the Action Plan.

Decide that to implement the Action Plan the
National Arrears Grid and the Special Purpose vehicle
be incorporated no later than 26th November 2009, Law
Day.

Recommend the High Court's make available all
the data for the National Grid by 30th November 2009.
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Also decide that the implementation of the Action
Plan should focus on human resource development,
infrastructure development and procedural reforms.

Commit to comprehensive hurﬁan resource
development in all sectors including judges lawyers, law
officers, prosecutors and court staff in an inclusive
manner.

Further commit to efficient and optimum utilization
of existing infrastructure and improvements and additions
to physical and technological infrastructure.

Also commit to specific implementation of proce-
dural reforms at all levels in a time bound manner
including curtailment of adjournments, introducing a
system cf continuous hearing in civil cases and criminal
trials and expediting execution proceedings by removing
unnecessary delys.

Acknowledge the initiative undertaken by the
Government of India to frame a National Litigation Policy
by 31st December 2009 with a view to ensure conduct
of responsible litigation by the Central Government and
urges every State Government to evolve similar policies.

Welcome and Applaud the idea of an SPV as an
autonomous and flexible means to provide infrastructural,
managerial, technological and manpower services to the
Judiciary and the singular contribution of Dr. Sam
Fitroda in the conceptualisation of the SPV and the
implementation of its programs.

Bearing in mind that all such changes should focus
on inclusive growth reaching all levels of society and
acknowledging the need to create an Indian model.

Request the Central Government to make available
adequate and committed resources to implement and
support the Action Plan.

Recognize the need for mediation and other
methods of dispute resolution as an organized
mainstream justice delivery mechanism.

Further recognize the principle behind judicial
appointments should be delivery of quality and
expeditious justice and pUblic service.

Commend for consideration the establishment of
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a All India Judicial Service through an open competitive
examination ensuring the best possible selection.

Welcomé the suggestion of the Honourable Chief
Justice of India for a notional increase in the sanctioned
strength of judges by 25% in order to enable the
judiciary to make advancé selection for appointmeht as
soon as- the vacancy arises.

Also recognise the need for appointment of ad hoc
judges at all levels of the judiciary on a temporary basis
from amongst retired judges and members of the bar.

Recommend the creation of a National Pool of
Judicial Officers from retired judges to enable persons
from the pool to be appointed as HC judges in various
states.

Recommend assigning special judges to deal with
all pending criminal cases where the term is less than
3 years. '

Welcome end Applaud the leadership given by the
Chief Justice of India, Judges of the Supreme Court
and Chief justices of the various High Courts and their
colleagues, Bar Councils of India and Bar Associations
for their positive role in initiating and furthering a
meaningful dialogue to further the objectives of the vision
document.

[Translation]

SHRI BHAUSAHEB RAJARAM WAKCHAURE:
Madam Speaker, | would like to know from hon.
Minister, through you, whether there has been
substantial increase in the number of cases pending in
the Supreme Court, High Court and the District Courts.
What steps have been taken by the government to
ensure disposal of these pending cases?

[English]

SHRI M. VEERAPPA MOILY: Madam Speaker, we
are faced with very serious problems of arrears, very
serious problems of manpower, and many other things.
It is true. Her .e, we have evolved a comprehensive
reform package, which has five components. One is the
National Litigation Policy that is relating to the litigation
from the Government or against the Government where
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it is found that the major litigant in the judiciary is the
Governmenti—both State and Central. The idea is that
we would like to see that the Government at all levels
becomes the thinnest litigant within three years, and we
are working out a strategy for it.

As regards arrears, there are as many as 3.70 crore
litigations pending right from the subordinate courts to
the highest judiciary at the national level. Now, we have
worked out a policy of National Arrear Grid by which the
idea is to reduce it to 3 years from 15 years, and this
plan will have to be executed in these three years. We
have to get to that kind of a stage within three years
from today. We have worked out the methodology of the
Judicial Management and Cash Management System;
focus on Human Resource Development; and leverage
Information and Communication Technology and tools. |
must assure the House that with ali these measures we
will be in a position to resolve it.

We conducted a National Consultation from 24
October to 25 October, and we involved all the
stakeholders in this, namely, all the Supreme Court
judges including the Chief Justice of India; all the Chief
Justices of the High Courts; Advocate-Generals of State
Governments, etc. Everybody was involved in this
discussion on both the days.

We have done it in absolute consonance with the
judiciary and the stakeholders, including the Bar Council
and others. By putting all these people together and by
putting our minds and acts together, we will be in a
position to achieve the objective which we would like
to attain.

[Transiation]

SHRI BHAUSAHEB RAJARAM WAKCHAURE: Has
the government made some new provisions in judicial
system with a view to provide justice to the poor? What
are the details in this regard?

[English]

SHRI M. VEERAPPA MOILY: That is an important
aspect. In fact, we have evolved a plan, Madam
Speaker, to prioritize the cases in respective, various
courts so that the cases pertaining to the poorest, the
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disabled, the senior citizens, women and children, will
have to be taken on fast-track and also disposed of at
the earliest stage. The ultimate aim is not the rich
people who will anyway get justice, but it is the last
man in the queue who will have to get justice. Access
to justice will be the main theme of all our legal reforms.

SHRIMATI MANEKA GANDH!: One of the ways
to ensure that justice is made available, not justice but
judicial redress is made available, is to increase the
number of courts. Uttar Pradesh has a demand for a
long time. Because it is such a large State very few
people can go to Allahabad from Western Uttar Pradesh.
They have been asking for a court either in Meerut or
in Bareilly for a long time. | would like to know what
view you have taken on this matter.

SHRI M. VEERAPPA MOILY: Madam Speaker, we
have a number of demands for opening of Circuit
Benches and Permanent Benches all over the country.
If it is only one or two, of course, we could have
addressed it. We have a Supreme Court Judgment now
which has clearly laid down that unless the Chief Justice
of the respective High Court agrees for the constitution
of a Circuit Bench or a Permanent Bench, it should not
be conceded. So, we are in a fix. Earlier, there was
one Commission called the Jaswant Singh Commission
which had laid down the actual parameters. Now, | think
we need to cross this barrier. That is why, we are just
contemplating to constitute a committee so that
parameters could be laid down, and we could approach
the Supreme Court to revise the decision which was
already taken. That committee will give a report within
six months, and then a number of pressing demands,
legitimate demands, from various States could be
responded to. ...(Interruptions)

[Translation]

SHRI SHAILENDRA KUMAR: There is no need to
open more benches of High Court in Uttar Pradesh as
it will lower the status of Allahabad High Court. There is
already a bench of High Court in Lucknow...(Interruptions)

MADAM SPEAKER: Please sit down. Please do
not do this, let other Members ask their questions.

...(Interruptions)
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DR. SHAFIQUR RAHMAN BARQ: Madam
...{Interruptions) It is essential. We oppose it
...{Interruptions)

MADAM SPEAKER: Please take your seat. 1 will
call your name.

...(Interruptions)

MADAM SPEAKER: Please sit down. How can you
do this?

...(Interruptions)

SHRI VIJAY BAHADUR SINGH: There is no
distance factor in the delivery of jusiice. ...(Interruptions)
India is a large country, should there be four Prime
Ministers?

MADAM SPEAKER: Please sit down.
...(Interruptions)

MADAM SPEAKER: It's alright. Now let him ask
his question.

...(Interruptions)

MADAM SPEAKER: Alright. Please do not stand
up like this. If you keep on standing, you wili have no
question answered.

(Interruptions)...”

[English]

MADAM SPEAKER: Nothing will go on record,
except what the Minister has said and Shri T.R. Baalu
is going to say.

SHRI T.R. BAALU: Madam Speaker, the Minister
of Law and Justice has said that about 370 lakh cases
are pending in various courts. But to my knowledge,
as of 2008, 303 lakh cases are pending, that is, 48,838
cases in Supreme Court; 38,82,074 cases in 21 High
Courts; and 2.64 crore cases are pending in sub-courts.
All put together 303 lakh cases are pending in various
courts of India. The Law Commission recently has
recommended that there should be 50 judges per million
people.

*Not recorded.
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That means one judge per twenty thousand people.
| do not think it will be possible to achieve. The
recommendation is not possible because more than
55,000 judges have to be appointed. At the same time,
my friend hon. Moily has come forward with a Vision
Document in which he said that that there will be one
National Arrears Grid. The National Arrears Grid would
be represented by one senior judge of the Supreme
Court, the Deputy-Chairman of Planning Commission,
Attorney General of India, Solicitor General of India,
Chief Justices of three High Courts, representative of
the C and AG, Financial Controller, and a representative
from the Judicial Academy. Madam, the largest litigants
in the country are the State Governments and the public
sector undertakings. There are representatives of
judiciary, Central Government and many other institutions
on the National Grid of Arrears but the State
Governments, which are the largest litigants, are not
given representation on it. | would like to know whether
giving representation to the State Governments on the
Grid would be considered by the hon. Minister. | say
this because judiciary, advocates’ associations, State
Governments, Central Government are all the stake-
holders of this system.

SHRI M. VEERAPPA MOILY: Madam Speaker,
representatives of the Union Government and the State
Governments are invariably there. They are the people
who are the conveners of this body. We have already
collected the requisite data from the High Courts and
the State Governments. We have also collected the data
from the Union Government. | have in fact immediately
addressed letters to all the Union Ministers. | must tell
you that all the Union Ministers responded very quickly.
We have the details available and we will be in a
position to launch this kind of a drive immediately.

[Translation]

SHRI REWATI RAMAN SINGH: Madam, Speaker,
whose question is it? Just now, an hon. Member asked—
why not open a bench in Meerut. ...(/nterruptions)

MADAM SPEAKER: You ask the question.

...(Interruptions)
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SHRI REWATI RAMAN SINGH: Will you let me
ask the question or you will speak vyourself.
...(Interruptions)

MADAM SPEAKER: You address the chair and
ask the question.

...(Interruptions)

SHRI REWATI RAMAN SINGH: Madam Speaker,
already a bench of Allahabad High Court has been set
up in Lucknow. If benches of High Courts are set up
“in each district then there would be demands for setting
up benches of the Supreme Court and then there will
be demands for carving out more states. Will the
government accept that the states like Uttar Pradesh,
Madhya Pradesh and Bihar should be divided, as there
has been demand for Telangana. It is very dangerous
proposition. ...(Interruptions)

MADAM SPEAKER: You ask the question.
...(Interruptions)

SHRI REWATI RAMAN SINGH: The hon. Minister
has just said in this House that a commission will be
constituted which will submit its report in six months. |
would like to ask the hon. Minister that if the
commission recommends setting up of benches in each
district, will the government do so? ...(Interruptions)

SHRI SHAILENDRA KUMAR: Madam Speaker, |
associate myself with this question. ...(Interruptions)

[English]

SHRI M. VEERAPPA MOILY: Madam Speaker,

when we say that demands are made for opening of

circuit benches or permanent benches at different
places, that does not mean it would be done in every
District.l Viability of establishment of such benches will
be not only studied by the Committee, we have also
the statistics, feedback on these proposals which will
also be filtered by various High Courts, the State
Government and also the Union Government. As you
have already seen, the trend of starting District Benches
has not set in fortunately till today. We need not
exaggerate that. But the question is, as you know very
well very rarely in exceptional cases only these benches
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have been created. If there are legitimate demands,
which will be filtered by the High Courts, which will be
filtered by the State Governments, which will also be
filtered by the particular reference and the parameters
which will be laid down with which this Commission will
go into the matter.

I do not think this kind of danger of proliferation
of Benches will not arise. Hindi by HS and walk out.

[Translation]

SHRI SHAILENDRA KUMAR: Madam Speaker, |
have not got clearcut reply to my question. (/nterruptions)

MADAM SPEAKER: Now your question is complete.
The Minister has replied to what you asked.

...(Interruptions)

SHRI SHAILENDRA KUMAR: Madam Speaker, the
hon. Minister has not given a clear cut answer to my
question, therefore | walkout from this House.

11.40 hrs.

(Shri Shailendra Kumar and some other Hon’ble
Members then left the House)

[English]

SHRI VIJAY BAHUGUNA: Madam, Speaker, the
answer which the hon. Minister has given, we appreciate
the steps which the UPA Government is taking to
address the problems of arrears. Through you, Madam,

-1 would like to know from the hon. Minister that two

main problems are the arrears in the High Courts and
second is the frivolous litigations in which the Central
Government and its instrumentalists are involved. | would
like to know from the hon. Minister as to whether he
proposes to issue directions to the Departments under
the Central Government that they should review the
cases which they have filed in courts and in cases in
which there is no merit, at least those cases should
be withdrawn so that arrears come down and in the
case of the appointment of Judges, it should be sped
up.

SHRI M. VEERAPPA MOILY: | think | have
answered this question. We have initiated the National
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Litigation Policy, which would lay down the parameters
and that is why | have said that the Government as a
major litigant and as a responsive litigant would make
efforts to reduce the cases so that there would be
thinnest litigation ever possible. This is what we want
to achieve by three years from today.

[Translation]

MADAM SPEAKER: Question No. 304. Shri
Gorakh Prasad Jaiswal—Not present. He has informed
that he will not be present.

Shri Sudarshan Bhagat—Not present.

Question No. 305, Shri R.K. Singh Patel.
[English]

International Status to Airports

*305. SHRI! R.K. SINGH PATEL: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) the criteria adopted for giving any airport the
status of an international airport;

(b) the details of the facilities made available to
these airports;

(c) the airports which have been accorded the
status of international airports so far;

(d) whether the Government proposes to accord
international status to more airports; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY
OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (e)
A Statement is laid on the Table of the House.

Statement

(a) Declaration of an airport as an “International
Airport” needs fuffilment of certain parameters which
meet the Civil Aviation Requirements (CAR) stipulated
by the Director General of Civil Aviation in India/
International Civil Aviation Organization (Annex 9
Facilitation). These parameters are (i) Runway length
should be 9000 feet or more to cater to at least medium
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capacity long-range aircraft or equivalent type of aircraft,
as these aircraft constitute majority of aircraft used in
international operations, (ii) Availability of Ground Lighting
Facilities, Instrument Landing System, for operation of
aircrafts at night, (iii) International sector traffic potential,
(iv) Requirement/demand from Scheduled National/
International Airline Operators, (v) Availability of Customs,
Immigration, Health, animal and plant quarantine
services, (vi) Bilateral agreement between the States
(Nations) under which it may be offered as a point-of-
call to foreign carriers for operations, (vii) International
Cargo Complex, and (viii) Adequate size of terminal
building to handle international and transit passengers.
Based on the above parameters and approval of Union
Cabinet an airport is declared international airport.

(b) Various passenger facilities made available at
the International Airports belonging to Airports Authority
of India (AAl) which include both airports and civil
enclaves are; Bank/Money Exchange, Postal/telegram
facilities, Air Insurance, Prepaid taxi service and car
rental, Free passenger luggage trolleys, Tourist Infor-
mation, Hotel Booking, Retiring room accommodation,
Restaurant/Snack bars, Drinking water with disposable
glasses, Duty Free shopping, Separate toilets for ladies,
gents and physically challenged persons, Flight
information display system with public address system
Passenger information and guidance signages, PCOs for
local/STD/ISD calls (manned and unmanned), Reserved
Lounge as per entittement, Child care/infant lobby,
Service for Lost and found property, Redressal of
Grievance Cell in Duty Manager’s office, Conveyor belts
for baggage handling, Escalators and elevators, First aid
facility, Car parking and car hailer and Entertainment
TV etc. In addition, AAl has also provided Precision
Approach Runways and associated facilities like Night
Landing facilities, Instrument Approach Landing System,
etc. with round-the-clock operations.

(c) So far, seventeen airports in the country have
been accorded “International Status”. These airports are
Ahmedabad, Amritsar, Calicut, Chennai, Guwahati,
Jaipur, Kdlkata, Thiruvananthapuram, Bengaluru,
Hyderabad, Kochi, Delhi, Mumbai, Nagpur, Goa, Port
Blair and Srinagar. Of these, eight airports, namely,
Ahmedabad, Amritsar, Calicut, Chennai, Guwahati,
Jaipur, Kolkata and Thiruvananthapuram belong to AAl
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and three Civil Enclaves, namely, Goa, Port Blair and
Srinagar are maintained by AAl. AAI provides CNS/ATM
services for five airports managed by Joint Venture
Companies at Bengaluru, Hyderabad, Delhi, Mumbai and
Nagpur and for one private airport at Kochi. At Goa,
Port Blair and Srinagar, which belong to Defence, AAl
only maintains Civil Enclaves and CNS/ATM services
are provided by Defence. In addition, Tirupathi airport
has been declared as an international airport subject to
the condition that the international airport may be made
operational only after requisite facilities have been put
in place.

(d) and (e) Grant of International status is an
ongoing process depending upon airports modernisation,
passenger demands and operational requirements of
airlines. Some airports are notified as Custom airports
which can also cater to international flights. The Custom
airports are Varanasi, Tiruchirapalli (Trichy), Patna,
Mangalore, Lucknow, Gaya, Coimbatore and Pune (civil
enclave).

[Translation]

SHRI R.K. SINGH PATEL: Madam Speaker, thank
you. When there were no aeroplanes in the world, we
used to manufacture aeroplanes in India, aeroplanes
used to fly and there were aerodromes in India. Our
history is testimony to it. Be it Dwapar Yuga, Treta Yuga
or Satyuga. ...(Interruptions)

MADAM SPEAKER: You ask the question.

SHRI R.K. SINGH PATEL: Whatever age it was,
aeroplanes used to fly in India. Yesterday, Ayodhya
issue was raised here. Lord Rama took birth there and
he spent his 14 years exile in Chitrakoot. During that
period Ravana used an aeroplane to abduct Sita. It
means there were aerodromes during that age, then only
it was possible to abduct Sita and take her to Sri Lanka.
...(Interruptions)

MADAM SPEAKER: Kindly maintain silence in the
House. Shri R.K. Singh Patelji, you ask your question.

...(Interruptions)

SHRI R.K. SINGH PATEL: Madam Speaker, | am
asking question only. ...(/nterruptions)
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MADAM SPEAKER: Do not make such a lengthy
background.

...(Interruptions)

SHRI R.K. SINGH PATEL: Madam Speaker, | am
directly putting a question to the hon. Minister. Whether
the government proposes to announce construction of
an aerodrome at Ayodhya and Chitrakoot, the places
where Lord Rama was born and spent 14 years of exile.
...{Interruptions)

MADAM SPEAKER: Silence please. Since you
have asked your question, you take your seat.

...(Interruptions)

MADAM SPEAKER: Please listen to the reply of
the hon. Minister.

...(Interruptions)

SHRI PRAFUL PATEL: Madam Speaker, | was
thinking from which point should | start the reply.
Starting from the Vedas, the Puranas or Hanumaniji.
...(Interruptions) Who is the protector of my Ministry. So,
from where Should | start my reply. | would like to say
that the question is relating to the places where
international airports are located and the norms for
declaring any airport as an international airport?
...(Interruptions)

MADAM SPEAKER: Why are you interrupting?
...(Interruptions)

SHRI PRAFUL PATEL: It is a difficult to tell at
this moment whether an airport will be constructed in
Ayodhya or not. But | would like to say that wherever
airports are to be constructed, the state government has
first of all to forward a proposal in this regard. We
examine the proposal and thereafter take a decision.
We have not received any such proposal so far. We
will have to go to Ayodhya for getting information in
this regard.

SHRI R.K. SINGH PATEL: Madam Speaker,
Allahabad is also a religious city for the Hindus. There
is only one flight from here to Allahabad. | would like
to know from the hon. Minister, through you, whether
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he is likely to take a decision to declare Allahabad and
Khajuraho as international airports.

SHRI PRAFUL PATEL: Madam, both the cities,
which have been referred to here, have airports. There
is an airport of Indian Air Force in Allahabad and we
have constructed a civil enclave there. The air service
to Allahabad has been started on special requests from
our friend Shri Shailendra Kumarji and Shri Rewati
Raman Singh. There are several criteria including
passenger demand for construction of international
airports and upgradation of the airports as international
airports. | would like to tell you that at present, there
are seventeen international airports in the country which
cater to the whole country. In addition to these airports
we have notified several customs airports from where
international fights operate. Henee it ean be considered
in future if there is any such demand.

[English]

SHRI MANICKA TAGORE: In the answer, the hon.
Minister has replied that granting of international status
depends upon modernization of airports. In southern
Tamil Nadu many passengers travel to Chennai or
abroad. Through you, Madam, | would like to ask as to
whether the Ministry would consider granting ‘inter-
national status’ to Madurai airport, which is undergoing
modernization.

SHRI PRAFUL PATEL: As | said, the hon. Member
has rightly pointed out my answer that this is an on-
going process—granting international status or notifying
customs airport. In Tamil Nadu, we already have
customs airport in Trichy. | am sure that if there is a
demand, we can consider that.

SHRI ANANTH KUMAR: In the last 10 years,
Mangalore airport has been upgraded as a modern
airport and a new alignment of runway has also been
laid there, which is more than 9,000 feet. It is a close
distance flight between Mangalore-Sharjah-Abu Dhabi
and Dubai. Therefore, my request and question to the
hon. Minister, through you, Madam, as to whether he
is going to upgrade this customs designated airport as
a regular international airport as a New Year's gift to
Karnataka.
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SHRI PRAFUL PATEL: | would like to make it
clear that these are very thin line between calling it an
international airport or a customs notified airport. After
all, in Mangalore, not only is the modern terminal almost
ready, there are also international flights already
operating. Shri Moily, myself and even the Chief Minister
of Karnataka were all been there to see the process of
modernization, flights are operating internationally and
more and more as and when required will be given to
Mangalore. So, there is no reason actually to really go
into the fine line between the international airport and
a customs notified airport. Both are virtually doing the
same thing.

SHRI ARJUN CHARAN SETHI: Hon. Minister has
stated that it is an on-going process. The hon. Minister
and the House know that one of the tourist destinations
is Bhubaneshwar in Orissa. As per the demand and
requirement, the State Government and the Ministry of
Civil Aviation decided that this particular airport has to
be developed. It has been developed and the State
Government has also requested the Centre to declare
it as one of the international airports of the country, in
view of the special tourist destination in Orissa.

May | ask whether the hon. Minister or the Ministry
of Civil Aviation is going to declare Bhubaneswar Airport
as one of the international airports in the country?

SHRI PRAFUL PATEL: Again, | repeat that it is a
question of demand. If there is any airline which wishes
to operate internationally ‘from and to’ Bhubaneswar, we
can definitely consider it because we do appreciate that
Bhubaneswar, in that part of the region of our country,
has a very big tourist potential. It is also a fact that it
is one of the airports which is going through a moderni-
zation process; it will be upgraded to international
standards. So, | see no reason—if there is a demand,
why can it not be granted. If there is any airline willing
to operate from there, we will consider it; there is no
issue at all.

[Translation]

MADAM SPEAKER: Question No. 306. Shri Lalji
Tandon—Not Present.

Shri Tufani Saroj.
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Import of Crude Oil

+
*306. SHRI TUFANI SARQJ:

SHRI LALJI TANDON:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether more than 70 per cent of the require-
ment of petroleum, oil and lubricants is met through
import at present in the country;

(b) if so, whether there has been continous rise
in import of crude oil;

(c) if so, the details thereof;

(d) whether the steps taken by the Government in
the recent years have made any impact on our
dependency on crude oil import; and

(e) if so, the details thereof?
[English]

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) to (e) A Statement is laid on the Table
of the House.

Statement

(a) The country’s dependence on imports for
meeting its crude oil requirements is more than 70%.

(b) and (c) The rise 'in import of crude oil during
the last five years is given in the Table below.

Year Qty. (MMT~)
2004-05 95.9
2005-06 99.4
2006-07 111.5
2007-08 121.7
2008-09 (Prov.) 132.8

*MMT—Million metric tonne
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(d) and (e) Several measures have been taken to
accelerate hydrocarbon exploration and production:

(i) Carving out more and more areas for explora-
tion for offer under various rounds of New
Exploration Licensing Policy (NELP) and Coal
Bea Methane Policy (CBM). So far 203
Production Sharing Contracts (PSCs) have
been signed under NELP which have resuited
in 73 oil and gas discoveries. As regards
production of crude oil from NELP blocks,
production has commenced from KG-DWN-98/
3 and CB-ONN-2000/1 blocks.

(i) Quicker development of discovered reserves
for enabling commencement of production. The
Mangala Oil field in Barmer District of

Rajasthan, which has commenced production -

in August, 2009, is projected to produce 2.2
Million Tonne (MMT) of crude oil during the
current financial year. At peak production, it
is expected to produce 8.9 MMT per annum
of crude oil during 2011-12, which will account
for about 25% of the total domestic crude oil
production, and reduce the country’s crude oil
import bill by about 8%, at current prices.

(iiiy Use of stimulation techniques for increasing
production from existing fields.

(iv) Arresting decline from ageing fields by
application of Enhanced Oil Recovery (EOR)/
Improved Oil Recovery (IOR) techniques for
increasing recovery factor from existing fields.

(v) Acquisition of exploration acreages and
producing properties overseas to bring in equity
oil. ONGC Videsh Limited (OVL) produced 8.77
MMT of oil and oil equivalent gas during 2008-
09 from its producing assets abroad.

The increase in the country's refining capacity from
about 70 MMTPA as of 01-04-1999 to about 179
MMTPA presently has necessitated greater imports of
crude oil. The increase in the country’s refining capacity,
coupled with a steadily rising domestic demand, is not
likely to bring down the country’s oil import dependence
significantly.

1
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[Translation]

SHRI TUFANI SAROJ: Madam Speaker, our
country is a big consumer of oil. We can say that India
is the third largest oil consumer in Asia. About 70 per
cent crude oil is imported in our country. | would like
to know from the hon. Minister as to which private
companies are importing crude oil and the quantum of
such import per annum.

SHRI JITIN PRASADA: Madam, as hon. Member
has said, our country is dependent on import of crude
oil and more than 70 per cent crude oil is imported.
Mostly our oil marketing companies like Indian Oil
Corporation, BPCL and HPCL import crude oil. So far
as figures are concerned, 95.9 million metric tonne crude
oil was imported during the year 2004-2005. As per the
provisional figures for the current year, 132 million metric
tonne crude oil has already been imported. | would like
to tell the hon. Member that our import bill has been
rising.

SHRI TUFANI SAROQJ: Madam Speaker, | would
like to know whether the private companies in our
country are also exporting oil. | would also like to know
whether some of our private companies have signed
any agreement for oil exploration in foreign countries
and which companies have been given licence to
explore and produce oil?

SHR! JITIN PRASADA: Madam, so far as
the private companies are concerned, all the
private compani'es, which have refineries, import crude
oil for their refineries. | will'provide the list of those
companies to the hon. Member. ESSAR and Reliance
are among those and | will provide the hon. Member
with the details of quantum of crude oil imported by
those companies. '

[English]

SHRI. P.K. BIJU: The hor. Minister has confirmed
that we have started some work in different parts of

the country, and that we are dependent on cifferent

countries for crude—more than 70 per cent of crude oil
is being imported from various countries.

| would like to know from the hon. Minister what
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is the presént status of the crude oil exploration in
Cochin and when is this project likely to be completed?

SHRI JITIN PRASADA: As far as Cochin is
concerned, there are exploration activities underway by
the ONGC. As far as the exact status of it is concerned,
| can get back to the hon. Member—I| can give him
the present status in detail.

[Translation]

SHRI ANANT GANGARAM GEETE: Madam
Speaker, the hon'ble Minister has clearly admitted in
his reply that 70% of our country's crude oil require-
ment is met through imports and he is expecting the
production to be 8.9 MMT by 2011-2012 which would
be about 25% of the total domestic production and
would reduce the country's export bill by 8%. However,
it would not be sufficient to cater to our demand which
is rising day by day.

Madam Speaker, through you, | would like to know
from the hon'ble Minister that as we have found oil in
Bombay high, oil is available in the same west-cost in
Konkan area of Maharashtra near Ratnagiri. ONGC has
conducted operations to discover oil there. Is crude oil
really available there, if so, by when exploration is likely
to start from there?

SHRI JITIN PRASADA: Madam Speaker, so far
as oil exploration is concerned, it is done under a
specified process through which oil reserves are
discovered. However, commercial production is not
possible at every discovered reserve, Sometimes, profit
earned from a discovered reserve is not good enough
that it could be used for commercial activity. So far as
Ratnagiri is concerned, discoveries might have been
made there but till now it has not been finalised whether
this site would be used for commercial production. The
production of 8.9 MMT mentioned by you is from Barmer
region which will be during 2011-2012 and it would
reduce the import bill by 25%. As on date we are
producing 25% crude oil, which is a major achievement.
Our crude oil production has increased by 7% and even
gas production has been increased by 53%. It means
50% increase has been registered in the existing
production which is a major achievement for our country.
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[English]

Corporate Frauds
+
*307. SHRIMAT! SUPRIYA SULE:
SHRI G.S. BASAVARAJ:

Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(a) whether the Government has decided/proposes
to set up a Specialized Research and Analysis wing to
scrutinize media reports, corporate press releases and
advertisements which can have a bearing on share
prices of companies to avoid corporate frauds;

(b) if so, the details thereof; and

(c) the further steps proposed to be taken, if any,
in this regard?

THE MINISTER OF STATE OF THE MINISTRY
OF CORPORATE AFFAIRS AND MINISTER OF STATE
OF THE MINISTRY OF MINORITY AFFAIRS (SHRI
SALMAN KHURSHEED): (a) to (¢) A Statement is laid
on the Table of the House.

Statement

The Government has set up a Market Research
and Analysis Unit in the Serious Fraud Investigation
Office with the objective of improvements in the
regulatory system in Corporate Sector. The unit will inter-
alia perform following main functions:

(i) Repository of Information

To coliect information from various sources
including media, other investigating agencies,
employees, investors, deposit holders, banks,
financial institutions etc. and analyse the
trends.

(ii) Improving investigation skills

To analyse all the completed investigation
cases to see if investigation process was
followed in letter and spirit. Any deviation and
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its resultant effect on the outcome of
investigation would be brought out to form a
base for further improvement in investigation
skills.

(iii) Inputs for adopting best international practices

To study investigation cases carried out by the
investigation departments of the respective
agencies in other countries to analyse the
procedure and systems followed in those
countries. Investigation modules based on best
international practices shall be developed by
the Unit for guiding cases of investigation.

(iv) Coordination with other investigative agencies

To co-ordinate 'vith other investigative agencies
on continuous basis to collect the requisite
information on managerial and corporate
behaviour. The information thus collected would
be synthesised with the information collected
through media and the data gathered from
MCA-21 project. This information bank can be
used to throw early alerts on deviation from
the legally accepted behaviou of the corporate
entities.

SHRIMATI SUPRIYA SULE: { thank the Minister
for an extremely compreherisive reply but | would like
to ask the hon. Minister through you that what
interventions does the Government plan for investor
protection in the new Company Bili that you are planning
to.

SHRI SALMAN KHURSHEED: Madam Speaker,
there are already several initiatives that the Ministry has
taken for protection of investors particularly by keeping
them informed about the status of companies in which
likely investments would take place. As far as the
Companies Bill 2009 is concerned, which is now before
the Standing Committee, a major step forward will be
providing for special possibilities of litigation where class
actions will be permitted for the first time. Investors and
other stakeholders will be able to apply to the tribunal
for relief if there has been fraud or any other
misdemeanor on behalf of the company.
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SHRIMATI SUPRIYA SULE: Normally when these
things occur it is the investor who never gets his money
back. So, would there be a foolproof system—there is
nothing like foolproof—or would the Government make
interventions to protect the investor the most or the
penalties be so strong that we do not have another
Satyam case happening very soon?

SHRI SALMAN KHURSHEED: Madam, we have
taken considerable steps forward so that we can avoid
something like Satyam happening again. There is an
early warning system that has been put in place.
Particularly in the new Bill we will provide for stricter
penalties, greater disclosures, greater participation of
shareholders in terms of scrutiny of company records
and most important disgorgement of any profits made
by officers or a company at the expense of
shareholders.

SHRI G.S. BASAVARAJ: Madam, | am very glad
that the Specialised Research and Analysis Wing has
been set up by the Government to control the fraudulent
activities of the corporate bodies. The investors have
already suffered a loss of more than Rs. 14,000 crore
because of the Satyam Computers.

MADAM SPEAKER: Please ask your question as
very little time is left.

SHRI G.S. BASAVARAJ: In view of that, may |
know from the hon. Minister whether he is going to
introduce in the Bill at least what is called the class
action suits provision. ...(Interruptions)

MADAM SPEAKER: There is not much time left.
Direct your question immediately.

SHRI G.S. BASAVARAJ: May | know from the
hon. Minister whether the class action suit provision has
been included in the Companies Bill of 2009 just to
claim the compensation by the investors and
shareholders?

SHRI SALMAN KHURSHEED: Madam, | just
replied that there is provision for class action suits and
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| think the Bill is being circulated. My learned friend
can look at the Bill and see if he is satisfied with that.

WRITTEN ANSWERS TO QUESTIONS
[Translation]

Opening of New Railway Stations

*304. SHRI GORAKH PRASAD JAISWAL:
SHRI SUDARSHAN BHAGAT:

Will the Minister of RAILWAYS be pleased to state:

(a) the criteria for opening of new railway stations
in the country;

(b) the number of new railway stations opened
during the last three years;

(c) whether demands have been received for
opening of new railway stations during the last three
years; and

(d) the details thereof and the action taken thereon?

THE MINISTER OF RAILWAYS (KUMARI MAMATA
BANERJEE): (a) New stations generally are opened
during the commissioning of a new railway line. On
existing lines, opening of a new block station depends
on operational requirement, technical feasibility, need for
providing connectivity to freight sidings etc. Halt stations
are opened on public demand, if found financially viable
and feasible from operating and engineering point of
view.

(b) 156 stations have been opened during the last
3 years which include 81 halt stations and 75 block
stations.

(c) and (d) Yes madam. Demands for opening of
232 new stations were received during the last 3 years
of which 39 halt stations and 9 block stations have been
sanctioned. A list of the sanctioned stations is attached
as Statement.
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List of Stations Sanctioned/Opened for which Demands were Received during

the Last Three Years i.e. 2006-07 to 2008-09

Sl. No.  Railway Name of the proposed Remarks
halt station
1 2 3 4
1. Central Gopal Nagar Already sanctioried
2. Eastern Biman Bandar Already Opened
3. Eastern Jessore Road Already Opened
4, Eastern Ghogi-Bariarpur Already Opened
5. Eastern Ghorghat Already Opened
6. Eastern Chint-Makhanpur Already Opened
7. Eastern Murahara Already Opened
8. Eastern Pipradihi Already Opened
9. Eastefn Telia Already Opened
10. Eastern Rishikund Already Opened
11. Eastern Patam Already Opened
12. Eastern Abuganj Already Opened
13. Eastern Kamarganj Already Opened
14. Northern Taj Nagar Sanctioned
15. North Eastern Baraipatti Mathiani Sanctioned
16. North Eastern Bangra Sanctioned
17. North Eastern Bahuara Sanctioned
18. Southeast Central Nagara Sanctioned/under construction
19. Southeast Central Magardhara Sanctioned/under construction
20. East Central Mahatvaniya Opened
21. East Central Agrer Opened
22. East Central Sahid Baba Parav

Opened
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1 2 3 4

23. East Central Mokar Opened

24, East Central Chanka Opened

25. East Central Meera Bigha Opened

26. East Central Ghosia Kalan Opened

27. East Central Bairi Opened

28. East Central Sundarpur Opened

29. East Central Baba Raghunai Halt Dwarika Sanctioned but yet to be opened
30. East Central Chand Pipar Sanctioned but yet to be opened
31. East Central Nonar Opened

32. East Central Jagdishpur Opened

33. East Central Jharkhand Mahadev Opened

34. East Central Bhojpur Rohtas Border Opened

35. East Central Shivpur Opened

36. East Central Hasan Bazar Opened

37. East Central Ghusia Opened

38. East Central Sameli Sanctioned but yet to be opened
39. East Central Sukhdas Gram Sanctioned but yet to be opened
40. East Central Teka Bigha Sanctioned

41. East Central Lemuabad Sanctioned

42. East Central Nandini Lagunia Sanctioned

43. East Central Chakmakaran Sanctioned

44, East Central Chamua Sanctioned

‘45. East Central Ghoshwar Sanctioned

46. .East Central Karjara | Sanctioned

47. East Central Karota Sanptioned

48. Southern Nagercoil Town Sanctioned
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Road Over Bridges

*308. SHRI RAKESH SACHAN: Wili the Minister
of RAILWAYS be pleased to state:

(a) the details of the Road Over-Bridges (ROBs)
which are under construction in different States as on
date, project-wise;

(b) whether the Railways propose to construct more
ROBs including one in Khaga, Uttar Pradesh;

(c) if so, the details thereof; and

(d) the time by which the pending proposals will
be decided?

THE MINISTER OF RAILWAYS (KUMARI MAMATA
BANERJEE): (a) Details of Road Over-Bridges (ROBs)
under construction in different States as on 1-12-2009
is attached as Statement.

(b) and (c) Yes Madam. Railways construct Road
overfunder bridges in lieu of existing level crossings (LC)

DECEMBER 10, 2009
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on cost sharing basis if the traffic density at the L.C.
reaches at one lakh Train Vehicle Units (TVUs-A unit
obtained by multiplying the number of trains to the
number of road vehicles passing over the level crossings
in 24 hours) otherwise on deposit terms, proposals for
which are sponscred by concerned State Government
duly fulfilling certain preliminary pre-requisites required
under extant rules viz. undertaking to bear their share
of cost, closure of LC on completion of work, advance
action to acquire land for approaches, etc. Level
crossing (LC) No. 37 at Km. 907/31-33 near Khaga has
a fraffic density of 3,14,963 TVUs. This qualifies for
replacement by ROB on cost sharing basis. State
Government has been furnished with the list of LCs
having traffic density of one lakh or more TVUs and
requested to make proposals for ROBs' in lieu thereof.
This LC is also inciuded in that fist but no proposal
has been received form the State Government of Uttar
Pradesh.

(d) Proposal wilt be decided after it is sponsored
by State Government.

Statement

State-wise ROB/RUBs Projects sanctioned upto 2009-10
(as on 01-12-2009)

Sl State Cost Other Category Works Cost Sharing Works
No. Sharing

No. of Deposit BOT NHAI Total Rly's share State's

Works (Rs in share

crores) (Rs. in

crores)
1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 104 17 8 21 150 642 968
2. Assam and 1 11 0 12 24 9 0

NE Region

3. Bihar 60 0 0 17 77 529 468
4. Chandigarh (UT) 1 0 0 0 1 6 7
5. Chhattisgarh 13 4 0 0 17 86 131
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1 2 3 4 5 6 7 8 9
6. Delhi 19 15 0 0 34 191 365
7. Gujarat 21 9 0 4 34 83 119
8. Haryana 44 5 6 0 55 381 548
9. Jharkhand 17 0 0 0 17 128 98
10. Karnataka 61 31 1 27 120 311 317
11. Kerala 59 11 0 10 80 309 289
12. Maharashtra 31 32 14 13 90 135 230
13. Madhya Pradesh 28 7 1 4 40 81 93
14. Orissa 19 0 0 2 21 237 261
15. Pondicherry 3 0 0 0 3 15 15
16. Punjab 38 4 11 0 53 241 409
17. Rajasthan 30 6 i1 8 55 122 133
18. Tamil Nadu 144 20 0 73 237 785 800
19. Uttar Pradesh 94 16 0 47 157 665 780
20. Uttarakhand 1 2 0 0 3 8 105
21. West Bengal 41 1 0 4 46 255 241
22, Jammu and Kashmir 1 1 0 0 2 6 10
Total 830 192 52 242 1316 5224 6389

[English] (c) the time by which the said projects are likely

Railway Projects for North-Eastern Region

*309. SHRI MAHENDRA KUMAR ROQY: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways have any proposal to
construct new stations and new rail lines in North Bengal
as well as in North-Eastern Region;

(b) if s0, the details thereof alongwith the amount

aliocated for the said projects in the current financial ’

year; and

to be started and completed?

THE MINISTER OF RAILWAYS (KUMARI MAMATA
BANERJEE): (a) to (c) There are 11 new line projects
in progress in Northeast Frontier Railway which covers
portions of West Bengal and Northeast Region. The
details of the ongoing new line projects alongwith

_ amount allocated in the current financial year with date

of completion, wherever fixed, is given-in_the -Statement
enclosed. The details given also include the number of
new stations proposed to be created under New Lines.
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Statement
(Rs. in crore)
Sl.  Name of the No. of new Anticipated Expenditure Outlay Present status
No. project stations Cost as per upto March, 2009-10
proposed to Budget 2009
be created 2009-10
in the
project

1 2 3 4 5 6 7

1. Jiribam-Imphal 9 2492.53 73.63 50.00 Final Location Survey in 84
km completed. Earthwork
and bridges taken up where
land has been acquired.
Jiribam-Tupul targeted for
March, 2014 and Tupul-
Imphal for March, 2016.

2. Azra-Byrnihat 2 546.47 0.34 5.00 Survey work suspended in
Assam portion due to
obstruction by local people.
State Government has
desired for change of
alignment. . Target—March,
2014.

3. Dimapur-Zubza (Kohima) 7 850.00 . 0.83 5.00 Final Location Survey from
km 0.00 to km 42 taken
up. Final Location Survey
was stopped between km
5.00 to km 8.00 due to
objection by villagers.
Target is March, 2015.

4. Bogibeel Bridge 5 3087.44 1391.71 110.41 South Bank line from Moran-

hat to Chalkhowa (44 km)
has been completed. Main
bridge substructure and
guide bunds have been
taken up. The main bridge
superstructure tender has
been opened. The project is
targeted for completion by
March, 2014.
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5. Agartala-Sabroom

6. Bhairabhi-Sairang

7. Sivok-Rangpo

8. Dudhnoi-Mendipathar

9. Ekiakhi-Balurghat and
Gazole-itahar

10. Harmuti-ltanagar

11.  New Maynaguri-Jogi-
. ghopa

15

4 5 6
813.34 1.14 30.00
619.34 1 0.58 5.00

1339.48 0.00 10.00

86.22 4.1 5
285.93 222 .41 15.00
160.48 34.01 35.00

1480.71 305.37 109.00

Final Location Survey from
Agartala to Sabroom
completed and land acqui-
sition taken up. Project
completion target—March,
2014.

Final Location Survey taken
up between km 0.00 to
km 9.0. Project completion
target—March, 2014.

Final Location Survey taken
up. The work has been
entrusted to IRCON for
execution. Target is
December, 2015.

Final Location Survey
completed. Land acquisition

taken up. Earthwork and

Road under Bridges taken
up. Target: March, 2013.

Eklakhi to Balurghat (87
km) completed. Land
acquisition for Gazole-Itahar
taken up. Contract fixing for
civil works taken up.
Target: Not fixed.

Final Location Survey for
Harmuti to Naharlagun (21
km) completed. 56.60 hect.
land acquired and earth-
work, minor bridges, major
bridges etc. taken up. Joint
survey for land acquisition
in Assam portion (km 0 to
km 9) completed. Land
acquisition in Arunachal
Pradesh area taken up.
Target: March, 2014.

Land acquisition, earthwork,
bridges taken up in New
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Maynaguri-New Cooch-
behar-Golakganj section.
Land acquisition and major
bridges taken wup in
Gauripur-Jogighopa (Abhay-
puri) (84.90-km). Overall
progress: 26%. The targets
are as under:

(i Golakgunj-Gauripur-

March '10

(i) New-Coochbehar-
Golakgunj-Dec. 10

Balance portion will be
completed as early as
possible.

For the National Projects, 25% funding is through
normal Railway Gross Budgetary Support (GBS) and
76% as an additionality by Ministry of Finance. The
outlays shown above are through Railway GBS.

Textiles Export

*310. SHIRI P. KUMAR:
SHRI M. ANANDAN:

Will the Minister of TEXTILES be pleased to state:

(a) whether appreciation of the rupee has adversely
affected exports in the textile sector thereby benefiting
the competitors in the field;

(b) if so, the measures initiated by the Government
to meet this challenge; and

(c) its impact so far?

THE MINISTER OF TEXTILES (SHRI DAYANIDHI
MARAN): (a) to (¢) The cumulative exchange rate of
the Indian rupee vis-a-vis the US dollar during 2008-09
was Rs. 45.99 which has since depreciated to Rs. 48.33
during the current financial year i.e. April-October 2009
(on a cumulative basis). However, on a monthly basis,
it is observed that the rupee has started to appreciate

after July, 2009 when the exchange rate was INR 48.48
and has since appreciated to INR 46.57 in December,
2009. The exchange rates-of the competitor countries
like Bangladesh, Pakistan, Sri Lanka, Vietnam and China
have remained more or iess stable compared to the
US dollar and.-has even depreciated as in the case of
Pakistan; but the exports of textiles and clothing of all
these countries to US have declined during the current
calendar year (January-September '09), except for
Bangladesh which has posted an increase of around
4%.

The decline in the export of textiles and clothing
cannot, therefore, be attributed to the rupee appreciation
factor alone. The decline in India's export of textiles
owes itself to the recession in the major economies viz.
US and EU etc. which are major destinations for India’s
textiles products. The Government has introduced
foliowing measures from time to time to meet the
adverse effect of the global economic slowdown and to
strengthen the textiles sector in general.

Stimulus Scheme Announced on 07-12-2008

(1) General reduction of 4% in CENVAT rates.
As a result, the textile machinery had 10%
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(Previously 14%) and Non-cotton textile have
4% (Previously 8%) CENVAT rate.

4% optional CENVAT on cotton textiles has
been abolished.

NAPTHA has been exempted from import duty
(Previously 5%) for use in the power sector.

Rate of C. Excise duty on cotton textiles
reduced from 4% to Nil (Notification No. 59/
2008 (C. Excise dated 07-12-2008).

The benefit of Service Tax refund (Already
available to 19 other services, which are not
in the nature of “input services” but could be
linked to export goods) is now extended to
service provided by a clearing and forwarding
agent to exporters.

The Threshold limit of refund of service tax
paid by exporters on foreign commissioner
agent service has been enhanced from 2%
of FOB value to 10% of FOB value of exports.

Draw back benefit can now be availed of
simultaneously with refund of service tax paid
in respect of exports.

Pre and post-shipment export credit for certain
specific sectors including textiles belongs to
SME sector is being made more attractive by
providing an interest subvention of 2% upto
31-03-2009 subject to minimum rate of
interest: 7% per annum.

An additional allocation of Rs. 1400 crore will
be made to clear the entire backlog in TUF
Scheme.

All items of handicrafts will be included under
‘Vishesh Krishi and Gram Udyog Yojana. All
items of Handicraft included under Vishesh
Krishi and Gram Udyog Yojana (VKGUY)
Scheme, under which exports are eligible for
Duty Credit Scrip equivalent to 5% of FOB
value.

To boost collateral free lending, the current
guarantee cover under Credit Guarantee
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Scheme for Micro and Small enterprises on
loans will be extended from Rs. 50 lakh to
Rs. 1 crore with guarantee cover of 50 per
cent.

Government back-up guarantee for ECGC to
the extent of Rs. 350 crores to enable it to
provide Guarantees for exports to difficult
markets/products, to continue the single buyer
policy.

Additional fund of Rs. 1100 crores for refund
of Terminal Excise Duty (TED).

Additional provision of Rs. 350 crores for export
incentive schemes.

DEPB/DBK Scheme Announced on 02-01-2009

(15)

(16)

The DEPB Scheme extended till December
31, 2009 and restored the rates at those
prevailing prior to 5th November 2008.

Restored DEPB Credit rates to those prevailing
prior to 1-9-2008. However, no benefit to
exporters of cotton textiles since there was no
reduction the DEPB rates for cotton textiles.

Decided to remove the all-in-cost ceilings on
External Commercial Borrowings.

Duty Drawback revised rates/value caps with
retrospective effect i.e. w.e.f. 1-9-2008:

(a) Increased Value cap for Cotton Yarn from
Rs. 8 per kg to Rs. 12 per kg for Grey
Yarn and from Rs. 14 per kg to Rs. 16
per kg for Dyed varn.

(b) Increased rate of Drawback for Cotton
Knitted Fabrics from 4.5% to 5% and
value cap from Rs. 14 per kg to Rs.
15.60 per kg.

Interim Budget 2009-10

(19)

General rate of Central Excise Duty is reduced
from 10% to 8%. As a result Central Excise
Duty on Textile Machinery is reduced from
10% to 8%.
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Rate of Service Tax on taxable services is
reduced from 12% to 10%.

Second Stimulus Package Scheme Announced on
24-2-2009

21

(22)

(23)

Customs Duty—The facility of exemption from
Basis Customs Duty on imports of Naptha for
generation of Electric energy is being extend
beyond 31-03-2009.

Excise Duty:

(a) General Reduction in Excise Duty rates
by 4% made w.ef. 7-12-2008 is being
extended beyond 31-03-2008.

(b) Further reduction in the rate of Excise
Duty by 2%; i.e. from 10% to 8%.

(c) Retaining the rate of Central Excise Duty
on goods currently attracting Ad-Valorem
rates of 8% and 4% respectively.

Service Tax—The rate of Service Tax on
taxable services has been reduced from 12%
to 10%.

Exemption from Income Tax for SEZ/s—
Removed the anomaly in computation of export
profits with reference to the total turnover of
the assesses in SEZ/s.

Major Supplementary Trade Facilitation Measures
Announced under Foreign 1rade Policy 2004-2009
(on 26-02-2009)

(25)

(26)

Rs. 325 crore provided under promotional
Schemes for Leather, Textiles etc., for exports
made with effect from 1-04-2009. it is in the
form of 2% duty credit scrip of FOB value of
exports under market linked focused product
scheme exclusively for exports into US and
EU.

Benefit of 5% duty credit script of FOB value
of exports under Focus Product Scheme has
been notified for exports of handmade carpets,
in lieu of 3.5% benefit allowed earlier under
VKGUY scheme (Vishesh Krishi and Gram
Udyog Yojana).
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Technical Textiles has been added under
High-Tech Products Export Promotion Scheme
and now entitled to duty credit scrip equivalent
to 1.25% of FOB value of exports.

Under EPCG scheme, in case of decline in
exports of a product by more than 5%, the
export obligation of that product is to be
reduced proportionately. This provision has
been extended for the year 2009-10, for
exports during 2008-09.

DEPB/Duty credit script utilization extended for
payment of duty for import of restricted items
also.

Procedure for claiming duty drawback refund
and refund of terminal excise duty further
simplified.

Re-credit of 4% SAD, in case of payment of
duty by incentive scheme scrips such as
VKGU, Focus product and Focus Market, was
allowed.

Export obligation period against Advance
Authorizations extended up to 36 months.

Permitted supply of intermediate product/s by
the domestic producer directly from the factory
to the port of shipment against Advance
Intermediate Authorization.

Dispensed with the requirement of MODVAT/
CENVAT certificate in cases where the
Customs Notification itself prescribed for
payment of CVD, in respect of Advance
Licences issued prior to 01-04-2002.

Export House—Reduced the threshald limit for
recognizing Premier Trading Houses from Rs.
10,000 crore in the preceding three years and
current year to Rs. 7,500 crore.

Additional Scheme Announced on 04-03-2009

(36)

The Government announced facility of refund
of service tax paid on all input services,
irrespective of whether they are consumed
inside or outside the zone, to Special Economic
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Zones (SEZ) units and developers. Previously,
the government exempted SEZ developers/units
from paying a tax on services that were
consumed within the zone.

Other Facilitation Measures

(37)

(38)

(39)

(40)

@41

(42)

Re-imbursement of Additional Duty of Excise
levied .on fuel under the Finance Act would
also be admissible in respect of EOU'’s.

Re-credit of 4% SAD, in case of payment of
duty by incentive scheme scrips such as
VKGVY, FPS and FMS, has now been allowed.

Simplification of the provision for getting refund
of Terminal Excise Duty/Deemed Export
Benefits and now exporters can submit a

statement certified by Central Excise Authorities

in lieu of individual invoices and a monthly
statement confirming duty payment in lieu of
ER-1/ER-3. :

Krishnapatnam seaport included for the purpose
of Export Promotion Schemes.

Electronic Message Transfer facility for
Advance Authorization and EPCG Scheme
established for shipments from EDI ports w.e.f.
01-04-2009.

Requirement of hard copy of Shipping Bilis
dispensed with for Export Obligation discharge.

RBI's Measures (25-03-2009)

(43)

(44)

The validity of interest subvention at 2% on
Pre Shipment Credit upto 270 days and Post
Shipment Crediit upto 180 days was extended
from 31-03-2009 to 30-09-2009.

The validity of interest subvention at 2% on
Pre Shipment Credit upto 270 days and Post
Shipment Credit upto 180 days has been
extended from 30-09-2009 to 31-03-2010.

Strengthening of Technology Upgradation Fund

Scheme

(45)

TUFS has been extended tin 31-3-2012.
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In the current financial year the Government
has made a provision of Rs. 2890 crore as
against Budget Estimates of Rs. 1090 crore
during 2008-09.

The Government released a subsidy of Rs.
2546 crore under TUFS on 6-8-2009 in a
singte tranche and the amount was credited
to the bank accounts of beneficiaries within
72 hours. With this release commitments
under TUFS upto 30-06-2009 have been
substantially met and the cash now of
beneficiaries has substantially improved.

Major Incentives introduced under Foreign Trade
Policy—2009-2014

(48)

(49)

(50)

(51)

(53)

(54)

Incentive Schemes have been expanded by
addition of new products and markets.

26 new markets have been added under the
Focus Market Scheme. These include 16 new
markets in Latin America and 10 in Asia-
Oceania.

The incentive available under Focus Market
Scheme (FMS) has been raised from 2.5%
to 3%.

The incentive available under the Focus
Product Scheme (FPS) has been raised from
1.25% to 2%. This covers a large number of
products from various sectors have been
included for benefits under the FPS. These
include Jute and Sisal products, Technical
Textiles and vegetable textiles.

Market Linked Focus Product Scheme (MLFPS)
has been greatly expanded by inclusion of
products classified under as many as 153 ITC
(HS) Codes at 4 digit level. This covers textiles
madeups, knitted and crocheted fabrics.

MLFPS benefits also extended for export to
additional new markets for certain products.
These indude apparels among others.

Higher allocation for Market Development
Assistance (MDA) and Market Access Initiative
(MAIl) scheme is being provided.
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(55) To aid technological Upgradation of export
sector, EPCG Scheme at Zero Duty has been
introduced for apparels and textiles among
others.

(56) To impart stability to the Policy regime, Duty
Entitlement Passbook (DEPB) Scheme is
extended beyond 31-12-2009 till 31-12-2010.

(57) To simplify claims under FPS, requirement of
‘Handloom Mark’ for availing benefits under
FPS has been removed.

it is too early to quantify the positive effects of
these measures on India’s exports of textiles and
clothing.

Theft of Oil from Oil Depots

*311. SHRI SUSHIL KUMAR SINGH:
DR. PRASANNA KUMAR PATASANL:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@) whether cases of pilferage from oil depots of

DECEMBER 10, 2009

to Questions 68

Rublic Sector Qil Marketing Companies have been
brought to the notice of the Ministry;

(b) if so, the details of such cases occurred during
the last three years and the current year,

(c) whether CBI arrested some officials for pilferage
of oil from Sitapur Depot in Jaipur recently;

(d) if so, the details thereof; and

(e) the punitive action taken by the Government
against the culprits?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI MURLI DEORA): (a) and (b) Yes, Madam.
Oil Marketing Companies (OMCs) have reported that
there have been 19 cases of pilferage from oil depots
during the last three years including current year. Details
are Annexed as Statement.

- (c) to (e) Central Bureau of Investigation (CBI) had
arrested seven employees of OMCs for pilferage of oil
from Sitapur Depot in Jaipur. CBl investigation is in
progress.

Statement

Details of Cases of Filferage from Oil Depots of Public Sector Oil Marketing Companies during
the last Three Years including Current Year

Indian Oil Corporation Limited

Sl Name of Location Present status Date of
No. State incident
1 2 3 4 5

1. Maharashtra Sewerie-ll depot

2. Maharashtra Akola Depot
3. Kerala Irumpanam Terminal
4. Rajasthan Jaipur Terminal
5. Gujarat Rajkot

6. Gujarat Dumad

Case with police. September 2009

Case with police. Ju|yr 2009

Inquiry is in progress. August 2009

Case with CBI. August 2009
Case with police. July 2009
Action taken as per Corporation May 2008

rules.
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Kandla Fore Shore
Terminal

7. Gujarat

8. West Bengal Haldia Terminal

9. Tripura Dharamnagar Depot

10. Karnataka Banglore Terminal

11. Uttar Pradesh Jhansi Depot

Action taken as per Corporation March 2007

rules.

Enquiry in progress. February 2009

Action taken as per Corporation March 2008
rules.
Case with police. May 2007

Case with police. August 2006

Hindustan Petroleum Corporation Limited

1. Haryana Rewari

2. Andhra Pradesh Visakha
3. Andhra Pradesh Ghatkesar
4. Delhi Bijwasan
5. Uttar Pradesh Mathura
6. Rajasthan Sanganer
7. Punjab Bhatinda
8. Madhya Pradesh Sagar

Show cause letter issued to September 2007
transporter. Claim has been

lodged on the transporter.

One officer and one workmen September 2007

suspended.

Officer suspended. September 2009

Two officers have been suspended. August 2008

One officer and one executive
staff have been suspended. FIR
lodged. Investigation in progress.

April 2009

Case is under investigation by CBI. August 2009

Case is under investigation. September 2009

Theft of petrol by security guard. August 2009
Bill of security agency kept on

hold by Bhopal office.

[Translation]

!

World Heritage Status

312. SHRIMATI DEEPA DASMUNSI: Will the
Minister of RAILWAYS be pleased to state:

(a) the procedure/criteria outline for declaring a
railway station as world heritage site by UNESCO;

(b) the details of the railway lines accorded world
heritage status by the UNESCO in the country so far,

(c) the details of the other~railway lines which are
in the process of being designated on world heritage
sites by UNESCO; and

(d) the benefits likely to accrue to Indian Railways
after certain rail lines are accorded world heritage status?

THE MINISTER OF RAILWAYS (KUMARI MAMATA
BANERJEE): (a) An application is to be made in the
prescribed format to UNESCO for inclusion of the
property in the tentative list. UNESCO considers the
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application for its inscription as World Heritage Site and
takes decision based on the unique heritage features
of the property.

(b) The following three Railway lines in Irdia have
been inscribed as World Heritage Sites by UNESCO:—

() Darjeeling Himalayan Railway-—between New
Jalpaiguri and Darjeeling.

(i) Nilgiri Mountain Railway—between Mettuppa-
layam and Udhagamandlam.

(i) Kalka Shimla Railway—between Kalka and
Shimla.

(c) The following three Railway lines in India are
being processed for World Heritage inscription:—

() Matheran Light Railway—between Neral and
Matheran.

(i) Kangra Valley Railway—between Pathankot
and Joginder Nagar.

(i) Gwalior Light Railway—between Gwalior and
Sheopur Kalan.

(d) World Heritage inscription is the highest
heritage recognition for the Railway lines that are a part
of the rich rail heritage of the great Indian Railways.
World Heritage inscription is also, a catalyst for benefits
arising out of tourism.

[English]
Alco Test for Crew

*313. SHRI PULIN BIHAR! BASKE:
SHRI RUDRAMADHAB RAY:

Will the Minister of CIVIL AVIATION be pleased
to state:

(a) the number of cases reported to the Directorate
General of Civil Aviation (DGCA) where pilots were
found alco-positive in the pre-flight medical test during
the last one year;

(b) the number of Air-India flights delayed due to
such incidents during the last one year;
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(c) whether the Government proposes to review
the punitive provisions in ttle existing framework in this
regard,;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY
OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a) 24
cases have been reported to the Directorate General of
Civil Aviation (DGCA) from 01-01-2009 to 30-11-2009
where pilots were found alco-positive in the pre-flight
medical test.

(b} Air India Express flight 1X-684 of 27-02-2009,
operating Chennai-Singapore was delayed by 30 minutes
as the pilot was found positive on breathlyzer test.

(c) to (e) No, Madam. Civil Aviation Requirement
(CAR), Section 5, Series F, Part 3, Issue/dated
13-11-2009 issued by DGCA stipulates the punishment
to be awarded to erring pilots/cabin crew. The punitive
provisions contained therein are appropriate.

Dr. Arjun Sengupta Committee Report

*314. SHRI ASADUDDIN OWAISI: Will the Minister
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
be pleased to state:

(a) whether the Government had constituted an ad
hoc group of experts (AGE) headed by Dr. Arjun
Sengupta to consider issues relating to the public sector
enterprises;

(b) if so, whether the AGE has submitted its
Report;

(c) the major recommendations made by the AGE;
and

(d) the follow-up action taken thereon?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI VILASRAO DESHMUKH):
(a) Yes, Madam.

(b) Yes, Madam. The Ad-hoc Group of Experts
(AGE) submitted their report in Aprit 2005.
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(c) The executive summary of the recommen-
dations made by the AGE in their report is annexed as
Statement.

(d) The recommendations of AGE were processed
by the Government in two stages. Initially, the recommen-
dations of AGE relating to enhancing the powers
delegated to Navratna, Miniratna and other profit making
CPSEs were placed before the Cabinet. The Cabinet in
their meeting held in July, 2005 approved the proposals
for enhancement of powers delegated toc Navratna,
Miniratna and other profit making-CPSEs and necessary
orders were issued in August, 2005. The Note on the
remaining recommendations of AGE was considered by
the Cabinet in their meeting held in June, 2006 and it
was decided that the matter may, in the first instance,
~ be considered by a Group of Ministers (GOM). The GOM
headed by Shri Pranab Mukherjee, the External  Affairs
Minister, considered the remaining recommendations of
AGE in their 2 meetings held in November, 2006 and
February, 2007 respectively. Based on the recommen-
dations of GOM, the Note was formulated which was
considered by the Cabinet in their meeting held in April,
2007 and was approved. The orders in this regard were
issued in May, 2007.

Statement

Executive Summary of the Recommendations
made by Ad-hoc Group of Experts (AGE)

1. For effective governance of Central Public
Sector Enterprises (CPSEs), their ownership
functions, the powers and operational
procedures of the Board of Directors and their
responsibilities together with suitable checks
and balances for exercising control over the
Management should be properly designed and
implemented.

2. The Ad-hoc Group of Experts (AGE)
recommends that any decision to reduce
Government share holding to a level less than
51% in case of Category | CPScs i.e.
Navratna, Miniratnas and consistently profit
making CPSEs, should be taken only with the
consent of the Parliament. The Board of
Directors should have all the powers to raise
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equity capital from the market so long as the
Gove.ament’s share of the overall equity
remains above 51%. However, in case of
Category |l CPSEs i.e., other than those
mentioned above, Government should have full
flexibility of owning or disinvesting their shares.

The AGE recommends that governance of
CPSEs, especially the Navratnas and
Miniratnas and other profit making companies,
should continue to be supervised by the three
tier system, namely, the Ministry concerned
representing the Government, the Board of
Directors and the Management, with the role,
powers and Junctions of each of them clearly
defined and codified.

The AGE recommends that an institutional
arrangement is required in order to ensure
harmonious relations and interactions among
the three tiers and to provide for the redressal
of grievances of the stakeholders. To fulfill this
requirement, the establishment of six overarch-
ing Supervisory Bodies, each consisting of ten
members (three Ministers, five independent
distinguished experts of the relevant sector and
Secretary of the Ministry/Department and CMD
concerned) is considered essential. The AGE
has suggested the setting up of such
Supervisory Bodies for six different sectors.

The Supervisory Body should not give any
direct instructions to the CPSEs. The Body
should give its views only on matters referred
to it.

The Ministry should effectively perform the role
of the sole/major shareholder as well as owners
of the combany.’ The Ministry should consuit
other Ministries, including Finance and other
relevant Departments and, where necessary,
obtain the approval of the Cabinet. It should
assist the implementation of the projects of
CPSE in its charge in line with Government
Policy.

Adverse actions like reprimand, suspension,
premature termination, denial of extension of
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tenure, supercession of the recommendations
of PESB, etc. must be referred to the
Supervisory Body and the ACC should take its
views into account before taking any decision
on such matters. Appointments to Board level
positions in CPSEs may be made for the period
until superannuation instead of fixed tenures.

The Ministry should not give instruction directly
or indirectly to the Management. It should be
the responsibility of the concerned Board of
Directors. The views of the Ministry should be
communicated to the Board through

Government Directors.

If the Ministry considers it necessary to issue
mandatory instruction to a CPSE, the same

.must be given in the form of a Presidential

Directive. The issuance of such Presidential
Directives should have the approval of the
Cabinet.

The Ministry should not normally review the
functioning of the company more than twice
a year. Such reviews should be based on the
reports of the relevant Board of Directors and
selected major performance indicators. Since
the profitability of CPSEs is influenced by
several factors such as the administered price
mechanism and fluctuations in international
price of the commodities, the Group
recommends that the Min'istries concerned
should develop CPSE-specific criteria to
determine their overall
independent of profitability.

performance,

There should be a negative list of areas which
must be kept away from the intervention of
the Government (except for respective
jurisdiction of CAG and CVC).

The current restrictions regarding capital
expenditures, joint ventures, etc. need to be
done away with. Such decisions should be left
entirely to the Board of Directors. However, if
that is not possible at one stroke, as the first
step towards this desirable goal, enhanced
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powers should be given to Navratna/Miniratna
and other profit making companies in respect
of Capital expenditure, setting up of Joint
Ventures (JVs)/Subsidiaries, subsequent
investment in JVs. JVs between Navratnas,
merger and acquisition, appointment of
Directors in subsidiaries and JVs etc. The
Chief Executive of CPSE concerned should be
a member of Search Committee for selection
of non-official Directors.

There should be detailed procedural guidelines
including limits of financial expenditure on
foreign travel of Chief Executives and Board
Members, formulated by the Board of Directors
of the CPSEs concerned and no reference to
the Government for approval should be
necessary unless deviation from such guide-
lines is intended.

The Board of Directors should be fully
responsible for the supervision and control
over the Management of the company.

Subject to statutory requirements, Government
policy and regulatory guidelines issued by the
RBI, the Board of Directors should have full
powers of pursuing new lines of business,
deciding on suitable Acquisitions and Mergers,
setting up Subsidiaries and exiting from any
line of business, as also of making Capital
expenditure up to the levels indicated in Para
2.15, without any prior clearance from the
Government.

No more than two officers should be nominated
as Board Members by the Government on the
Board of Directors of Navratna, Miniratna or
other profit making CPSEs. The performance
of Government Directors must be suitably
reflected in their personal CRs. An appraisal
system for performance review of Independent
Directors should be formulated.

The Chief Executives and the Functional
Directors should also be entitled to performance
linked bonus/incentive within the permissible
limit of 5% of distributable profit. The
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Compensation Committee of the Board as
constituted under the ‘Listing Agreement’ should
have the authority to decide on the quantum
of such performance-linked incentives on the
basis of individual’s performance and
contribution during the year under review. Such
bonus/incentive would, however, be governed
by the limits prescribed in the Companies Act.

The Chief Executive should be entirely respon-
sible for the day-to-day management and
operation of the company under the overall
supervision of the Board of Directors.

The Management should be free to exercise
alt powers explicitly delegated by the Board of
Directors. It should function under the super-
vision of the Chief Executive and Functional
Directors on the Board.

The Management should be responsible for
implementation of the decisions of the Board
of Directors, and compliance of all statutory
requirements as well as policy guidelines.

Audit of Government Companies:—The AGE
has made various suggestions for streamlining
of the present system of test/supplementary/
transaction audit of CPSEs in order to save
time and to avoid duplications.

Article 12 of the Constitution and CPSEs:—
The AGE has suggested that the issue relating
to amendment of Article 12 of the Constitution
could be revisited by the Policy makers at an
appropriate time.

Parliamentary Accountability:—The AGE has
made some suggestions in regard to Parlia-
mentary accountability of CPSEs in order to
enable them to focus on their business and to
avoid disclosure of commercially sensitive
information.

Vigilance Management in CPSEs:—The AGE,
after taking into suggestions made by Arvind
Pande Committee, has made several
recommendations in regard to Vigilance related
issues concerning CPSEs.
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Expansion of RGGLVY

*315. SHRI PRATAP SINGH BAJWA:
SHR!I ANANTHA VENKATARAMI REDDY:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Government proposes to extend
“Rajiv Gandhi Gramin LPG Vitrak Yojana” (RGGLVY)
to all parts of the country in order to increase rural
penetration of LPG and to cover remote areas;

(b) if so, the details thereof; and

(c) the time by which the scheme will be fully
implemented in all parts of the country?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHR! MURLI DEORA): (a) to (c) Yes, Madam.
As per the “Vision-2015” adopted for LPG sector, 5.5
crore new LPG connections are targeted to be released
by the Oil Marketing Companies (OMCs) by the year
2015 to raise LPG population coverage to 75%. The
focus would be on rural areas'and areas where LPG
coverage is low.

As a step towards achieving this objective, a new
scheme of rural LPG distributor namely, Rajiv Gandhi
Gramin LPG Vitrak Yojana (RGGLVY) for small size LPG

-distribution agencies has been launched on 16-10-20089.

Advertisements inviting applications for distributors under
the scheme have been released in 8 States where the
reach of LPG is low namely, Bihar, Chhattisgarh,
Jharkhand, Madhya Pradesh, Orissa, Rajasthan, Uttar
Pradesh and West Bengal covering 1215 locations. The
State-wise details are as under.—

Name of States No. of Date of
locations advertisement
1 2 3
Bihar 251 17-10-2009
Chhattisgarh 39 19-10-2009
Jharkhand 80 17-10-2009
Madhya Pradesh 97 19-10-2009
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1 2 3
Orissa 101 20-10-2009
Rajasthan 192 17-10-2009
Uttar Pradesh 280 17-10-2009
West Bengal v 175 17-10-2009

Identification of locations under RGGLVY for other
States of the country is in brogress. The setting up of
LPG distributors under this scheme will now be a
continuous process till all parts of the country are
covered by LPG network. However, no time limit can
be indicated for achieving 100% LPG coverage.

Supply of Concrete Sleepers

*316. SHRIMATI J. SHANTHA:
SHRI K. SUGUMAR:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways’ track expansion plans
are getting delayed due to shortage in the supply of
concrete sleepers;

(b) if so, the details thereof;

(¢) whether the Government proposes to set up
more concrete sleeper manufacturing units in the ceuntry
including in Southemn Zones of Railways;

(d) if so, the details thereof; and

(e) the steps being taken by the Railways in this
regard? '

THE MINISTER OF RAILWAYS (KUMARI MAMATA
BANERJEE): (a) and {b) No, Madam. A close watch is
kept on the availability of sleepers for various projects/
track renewal works. '

{c) and (d) A constant review is made by Ministry
of Railways to augment sleeper production and to set
up new plants in various Zonal Railways including
Southern Zones of Indian Railways. In Southern Zone,
it has been approved to set up three new plants on

South Western Railway and one plant on South Central
Railway.

to Questions 80

(e) Besides setting up of new sleeper plants,
Ministry of Railways has taken steps to shift concrete
sleeper plants from surplus Railways to deficient
Railways.

Road Map for Civil Aviation Sector

*317. SHRI S. ALAGIRI: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether a comprehensive road map for the
development of civil aviation sector is being prepared;

(b if so, the outline thereof alongwith its present
status;

(c) the details of the areas identified for focused
attention and thrust to make air travel affordable and
hassle-free and also to improve the operational efficiency
of the aviation industry so as to face competition from
the private airlines; and

(d) the steps taken to ascertain the views of the
various concerned interests in formulating the new road
map?

THE MINISTER OF STATE OF THE MINISTRY
OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (d)
Keeping in view of the growth of the Civil Aviation

" sector, a comprehensive road map has been prepared

and which is being implentented by Government of India
whose major components are: modernization and
imprdvements of operational airports, operationalization
of smaller airports for improving air connectivity,
particularly of North-Eastern States; strengthening of
regulatory framework by constituting Airport Economic -
Regulatory Authority (AERA); formulation of Route
Dispersal Guidelines; strengthening of DGCA, BCAS, etc.

Higher User Charges

*318. SHRI R. DHRUVANARAYANA: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether the International Air Transport Associ-
ation (JATA) has commented on the mismatch of high
user charges and services provided at Indian airports;

(b) if s, the details thereof;

{c) whether IATA has commented that the airport



81 Written Answers

operators should not be permitted to hike airport charges
or levy user charges just to offset non-fulfillment of
targets mentioned in contracts;

(d) if so, the details thereof;

(e) whether IATA has also called for strong penalties
on airport operators like revocation of concession
agreements with the private airport developers; and

(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY
OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No,
Madam. International Air Transport Association (IATA)
has not commented on the mismatch of high user
charges and services provided at Indian airports.

(b) Does not arise.
(c) No, Madam.
(d) Does not arise.
(e) No, Madam.
(f) Does not arise.

Enhancement/Upgradation of
Processing Capabilities

*319. SHRIMATI SUSMITA BAURI: Will the
Minister of FOOD PROCESSING INDUSTRIES be
pleased to state:

{(a) the various schemes implemented by the Union
Government for enhancement and Upgradation of
processing capabilities in the country;

(b) whether the Government provides financial and’

technical assistance to women self help groups engaged
in food processing sector in the country;

(c) .if so, the details thereof; and

(d) the manner in which- the schemes have
enhanced/upgraded the processing capabilities in the
country?

THE MINISTER OF FOOD PROCESSING
INDUSTRIES (SHRI SUBODH KANT SAHAY): (a) to
(d) Under the Scheme for Technology Upgradation/
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Modernization/Establishment of Food Processing
Industries, the Minisary of Food Processing Industries
(MFPI} extends financial assistance to food processing
units in the form of grants-in-aid @ 25% of the cost of
plant and machinery and technical civil works subject
to a maximum of Rs. 50.00 lakh in general area and
33.33% subject to maximum of Rs. 75.00 lakh in difficult
areas such as Jammu and Kashmir, Himachal Pradesh,
Uttrakhand, Sikkim and North Eastern States, Andamarr
and Nicobar Islands, Lakshadweep and ITDP areas. The
Scheme for Technology Upgradation/Establishment/
Modernisation of Food Processing Industries is aimed
at creation of new processing capacity and upgradation
of existing processing capabilities, modernization of Food
Processing Sector to include Milk, Fruit and Vegetables,

Meat, Poultry, fishery, cereal, consumer items, oil seeds,

rice milling, flour milling, pulse etc. Women Self Help
Groups can also avail assistance under this scheme.

The financial assistance extended. in the last 3
years under the scheme is as under:

Financial assistance
(Rs. in crore)

Year Allocation
(Rs. in crore)

2007-08 113.50 119.36
2008-09 91.50 96.87
2009-10 66.00 55.47*

*As on 04-12-2009.

There has been substantial increase in rate of
growth of the food processing industry from 7% in 2003-
04 to 13.14% in 2006-07 and the increase in total
investment in food processing sector to 40,000 crores
in 2006-07 which has contributed to reduction of

-wastage and better value addition.

~ For the development of the food processing sector,
the Government has taken various initiatives to strengthen
the Food Processing Infrastructure, Government has
approved a scheme for Mega Food Parks, Cold Chain,
Value Added Centres and Modernization of Abattoirs.
The Infrastructure scheme envisages a well-defined agri/
horticultural-processing zone containing state of the art
processing facilities with support infrastructure and well
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established supply chain. It aims to provide a mechanism
to bring together farmers, processors and retailers and
link agricultural production to the market so as to ensure
maximization of value addition, minimization of wastages
and improving farmers’ income. The primary objective of
the scheme is to facilitate establishment of an integrated
value chain, with processing at the core and supported
by requisite forward and backward linkages.

Other strategic initiatives during 11th Plan include
scheme for Integrated Cold Chain and Preservation
Infrastructure including Controlled Atmosphere/Modified
Atmosphere Storage, Value Added Centres, Packaging
Cenfres and Irradiation facilities. Benefits of the Scheme
will also be available to integrated projects of value
addition/processing/preservation of horticulture, dairy,
marine, and meat sector. Another infrastructure develop-
rment scheme is for setting up/up-gradation of food
testing laboratories which would benefit all stakeholders
including domestic industry, exporters, entrepreneurs,
small and medium enterprises, existing academic and
research institutions, food standards setting bodies.

Modernization of Abattoirs is a scheme targeting
infrastructure for the meat processing industry. It aims to
upgrade qualitative and quantitative capacities of the
abattoirs, which will be linked, with commercial processing
of meat, both for domestic consumption and exports.
The financial assistance (grant-in-aid) is being extended
at 50% and 75% of the cost of plant and machineries
and technical civil works in general and difficult areas
respectively subject to a maximum of Rs. 15 crores for
each project. The Ministry has approved setting up ten
abattoirs in the country with a total cost of Rs. 127.00
crores. An amount of Rs. 10.85 crores has been released.

Further, the Ministry has several other schemes
for promotion of the food processing industry similarly
Scheme for Quality Assurance, Codex Standards, R and
D and Promotional Activities, is aimed at motivating the
food processing industries for adoption of food safety
and quality assurance mechanisms such as TQM
including 1ISO 14000, 1ISO 22000, HACCP, GMP, GHP,
and preparing them to face global competition in post
WTO Regime. The scheme is also aimed at ensuring
that end product/outcome/findings of R and D work
should benefit Food Processing Industries in terms of
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product and process development, improved packaging,
value addition and leading to innovative products and
processes, with commercial value.

The Scheme for Human Resource Development
focuses on developing technologists, managers,
Entrepreneurs and manpower for quality management
in Food Processing. The scheme also aims at
development of rural entrepreneurship and transfer of
technology for processing of food products by utilizing
locally grown raw material and providing “Hands-on”
experience at such production cum training centres,
while according priority to SC/ST/OBC and women
minorities candidates.

The Scheme for Strengthening of Institutions is
aimed at strengthening of existing institutes like Indian
Institute of Crop Processing Technology and establishing
National Institute of Food Technology and Entrepreneur-
ship Management (NIFTEM). The objective of NIFTEM
is to promote cooperation and networking .amongst
existing institutions both within the country and
international bodies, create a complete data base on
domestic resources and bring in international best
practices for improving the food processihg sector.
Besides above mentioned institutions, two Boards have
been set up under the Ministry i.e. Indian Grape
Processing Board and National Meat and Poultry
Processing Board under the scheme. :

In addition to the above mentioned schemes,
certain fiscal incentives have been given to the food
processing industry. Some of these are tax holiday
under Income Tax Act 1961, and as per provisions of
Sub-section 11(a) of section 80-1b of the Income Tax
Act, a deduction from profits up to specified amount is
allowed in the case of an undertakings deriving profits
from the business of processing, preservation and
lackaging of fruits or vegetables; reduction of excise duty
on ready to eat packaged foods and instant food mixes
from 16% to 8%. The finance (No. 2) Bill 2009 proposes
to also extend investment linked tax incentive by way
of insertion of a new section-35AD in the Income Tax
Act 1961 to the business of setting up and operating
cold chain facilities for specified products and to the
business of setting up and operating warehousing
facilities for storage of agricultural produce. Foreign
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Direct Invesiment is under 100% automatic route for
most of the: processed food products.

Cold Storage Facilities at Airports

*320. SHRI S.R. JEYADURAI: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) the details of airports where cold storage
facilities exist to facilitate smooth export of perishable
food items; '

(b) whether a sizeable percentage of perishable
food items are spoiled due to inadequate infrastructure
for handling of export of perishables at airports;

(c) if so, the details thereof;

(d) whether the Government proposes to set up
more cold storage facilities at airports to overcome this
difficulty; and

(e) if so, the steps taken to provide this facility at
all airports?

THE MINISTER OF STATE OF THE MINISTRY
OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a) The
cold storage and cargo handling facilities are available
at all the key airports viz. New Delhi, Mumbai, Chennai,
Kolkata, Thiruvananthapuram, Cochin, Bangalore,
Hyderabad, Nasik, Goa, Bagdogara and Amirtsar. Walk
in type refrigerated container facilities are available at
Jaipur, Lucknow, Bhubaneshwar, Guwahati, Ahmedabad
and Coimabatore.

(b) and (c) No, Madam. The above cold Chain
infrastructure has helped in curtailing spoilage of
perishables at the airports.

(d) and (e) Yes, Madam. To boost the export of
'perishable cargo, centres' for perishable cargo have
been established in collaboration with Agricuitural and
Processed Food Products Export Development ‘Authority
(APEDA) and Ministry of Agriculture.

External Assistance in Developing
Railway Stations

3355. SHRI E.G. SUGAVANAM: Will the Minister
of RAILWAYS be pleased to state:
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(a) whether the Railways have sought any external
assistance for the development of railway stations in
the country;

(b) if so, the details of assistance provided by the
various external institutions/bodies during the last three
years;

(c) whether some railway stations have been
identified for the same particularly the stations under
Southern Railway;

(d) if so, the details thereof;

(e) whether there is also a proposal to set up
cinema halls at various stations and its surplus land;
and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) No, Madam.

(b) to (d) Do not arise.
(e) No, Madarn.

(f) Does not arise.

Flights from Delhi and
Mumbai Airports

3356. SHRI NAVEEN JINDAL: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) the number of private aircraft and chartered
flights that take off daily from Delhi and Mumbai Airports;

(b) whether it is proposed to build separate terminals
for them to ease congestion at these airports; and

(¢) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY
OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a) On
an average, 25 private and chartered flights takes off
daily from Indira Gandhi International (IGl) Airport, Delhi
and 15 private and chartered flights takes off from
Chhatrapati Shivaji International (CSl) Airport, Mumbai.

(b) and (c) As per Master Plan of IGI Airport, Delhi
provision exists for an exclusive terminal for general
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aviation flights. A separate General Aviation Terminal
has been commissioned at CSI Airport, Mumbai cater
to the requirements of domestic and international general
aviation flights.

[Translation]

Changes in Electronic Voting Machines

3357. DR. KIRODI LAL MEENA: Will the Minister
of LAW AND JUSTICE be pleased to state:

(a) whether the Rajasthan High Court has directed
the Election Commission to consider the representation
received by it regarding changing of electronic voting
machines;

(b) if so, the reaction of the Election Commission
in this regard; and

(c) the steps taken by the Government to ensure
the secrecy/safety and proper functioning of these
machines?

THE MINISTER OF LAW AND JUSTICE (SHRI M.
VEERAPPA MOILY): (a) The Election Commission has
intimated that no Orders or Directions regarding
Electronic Voting Machines have been received from the
Rajasthan High Court.

(b) Does not arise.

(c) A Statement specifying the steps taken by the
Election Commission to ensure the secrecy/safety and
proper functioning of these machines is laid on the Table
of the House.

Statement

The steps taken to ensure the secrecy/safety and proper
functiqning of Electronic Voting Machines (EVMs)

The following Administrative measures and
safeguards are taken to ensure the secrecy/safety and
proper functioning of the EVMs.

— During non-election period, the EVMs are kept
in the custody of the District Election Officer.

— Preparatory to the elections, the EVMs
undergo a first level checking. Every aspect
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of EVM's functionality is checked by the
Bharat Electronics Limited/Electronics
Corporation of india Limited (manufacturers)
engineers and serviced.

To provide further confidence and comfort, two
level randornization of EVMs is done with the

" involvement of political parties, candidates and

their agents for the random allotment of the

"EVMs to various constituencies and sub-

sequently to various polling stations.

After the list of candidates is finalized (after
withdrawal of candidatures), EVMs are
prepared for poll. Preparing the EVMs for the
poll involves setting the control units and ballot
units in the presence of the candidates/their
agents, provision for various thread seals and
paper seals and p}otection against any

" unauthorized access to the EVMs after

preparation.

Thereafter, the EVMs are put in a storage/
strong room in the presence of the candidates
or their agents and the room is sealed in their
presence. Candidates/their agents are also
authorised to put their seals/locks on the
storage/strong room.

On the day of departure of polling parties for
the poll day, EVMs are taken out from the
storage/strong room in the presence of the .
candidates or their agents and the
Commission's Observers.

" Before actual poll, mock polil is conducted at

the polling station in presence of the polling
agents to ensure and demonstrate the correct
functionality of the EVM. A written certificate
is given by .the Presiding Officer and the
polling agents who participated in the mock
poll.

After this, control unit is sealed by thread and
paper seals and the polling agents of the
candidates are authorised to put their
signatures on such paper seals.

At the poll the voter is first identified, serial
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number of the voter is entered in the Register
of Voters (Form 17 A), his/her signature
obtained in the said Register of Voters, and
the particulars of identification documents are
noted therein. Thereafter, indelible ink is
marked on the index finger of the left hand
of the voter.

— At the next table, the indelible ink mark is
verified by the Polling Officer/Presiding Officer.
Thereafter, the Polling Officer/Presiding Officer
enables the Ballot Unit (kept behind a screen
in the voting compartment) by pressing 'Ballot
Button' on the Control Unit. Thereupon, a
Ready Lamp (Green Colour Light) goes 'ON'
in the Ballat Unit kept inside the voting
compartment. The voter then proceeds to the
Voting Compartment where the Ballot Unit is
kept and votes there in secrecy.

— The Ballot Unit has a conventional Ballot
Paper (with names and symbols of the
contestants) displayed and secured under a
transparent protective cover. Alongside the
ballot paper placed in the ballot unit, there is
a candidate's button next to each candidate's

symbol. The voter presses the blue button

('‘candidate's button’) on the ballot unit against
the Candidate/Symbol of his/her choice.
immediately, a light adjacent to the blue button
glows 'red' followed by a long beep sound,
indicating that the vote has been recorded for
that candidate.

— After conclusion of poll, the control unit is
closed for poll by pressing the 'close' button
after which no further vote can be recorded
in the machine. The EVM is then sealed
further and candidates/their polling agents also
allowed to put their seals thereon.

— These are then escorted back to the strong
room. On their way back to strong room, the
polling azgents have a right to accompany and
escort the EVMs. The ECI facilitates this.

— The EVMs are put into the strong room under
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full video coverage and in the presence of the
candidates and their agents as well as the
Observers of the Commission.

— The candidates/their agents have a right to
put their own seal on the lock of the strong
room or even to put their own lock on it.

— The candidates are aliowed to guard the
strong room, where the EVMs are kept, round
the clock, and DEO/RO makes basic arrange-
ments where needed for such guard parties
to stay.

— On the counting day, again the seal of the
EVM strong room is opened in the presence
of the candidates or their agents and the
EVMs taken out to the Counting Tables.

— After the counting, EVMs are put back into
the strong room in the presence of candidates/
their agents.

MNC in FPI Sector

3358. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of FOOD PROCESSING INDUSTRIES be
pleased to state:

(a) whether several multinational companies are
engaged in food processing sector in the country;

(b) if so, the details thereof;

(c) whether the small and cottage industries
engaged in food processing are getting discouraged by
the presence of these multinational companies in the
sector; and

(d) if so, the reaction of the Government thereto
and the remedial measures taken by the Government
to protect the interests of the indigenous industries?

THE MINISTER OF FOOD PROCESSING
INDUSTRIES (SHRI SUBODH KANT SAHAY): (a) and
(b) Yes, Madam. The details of the food processing units
sanctioned and set up by foreign entrepreneurs in the
country during last three years, State-wise and details
of the amount of FDI inflows as on 9-7-2009 are
enclosed as Statement.
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(c) and (d) There is no definitive indication about
the adverse impact of Foreign Direct Investment (FDI)
on the small food processing units and no data is
available centrally regarding effect of FDI on the
domestic industry. FDI complements and supplements
domestic investment. FDI brings in, apart from capital,
state-of-art technology and best managerial practices,
thereby providing better access to the domestic industry
to foreign technology and integration into the global
market. The extant policy permits FDI under the
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automatic route in most sectors/activities, including Food
Processing Industries. However, proposails requiring prior
Government approval are considered by the Foreign
Investment Promotion Board (FIPB), an inter-Ministerial
recommendatory body, which takes into account the
policy and sectoral guidelines for FDI. The FIPB also
examines whether the proposal would jeopardize an
existing joint venture or technology transfer/trade mark
agreement if any, in the same field in India.

Statement
(Amount in million)
Sl. Regional States Covered 2006-07 2007-08 2008-09
~ No. Offices Apr.-Mar. Apr.-Mar. Apr.-Mar.
of RBI
Rs. Uss$ Rs. US$ Rs. us$
1 2 3 4 5 6 7 8 9
1. Hyderabad Andhra Pradesh 0.00 0.00 0.00 0.00 0.00 0.00
2. Ahmedabad Gujarat 315.62 6.85 227.23 5.72 79.11 1.78
3. Bangalore Karnataka 667.32 14.87 566.66 14.02 1,838.49 43.35
4. Kochi Kerala, Lakshadweep  12.61 0.27 7.85 0.19 0.22 0.01
5. Bhopal Madhya Pradesh, 0.00 0.00 0.00 0.00 0.24 0.01
Chhattisgarh
6. Mumbai Maharashtra, Dadra  131.29 2.88 175.12 4.36 1,136.01 2437
and Nagar Haveli,
Daman and Diu
7. Chennai Tamil Nadu, 7.85 0.17 0.00 0.00 450.02 10.68
Pondicherry
8. Kolkata West Bengal, Sikkim, 0.00 0.00 411 0.10 479 0.10
Andaman and
Nicobar Islands
9. New Delhi Delhi, part of 911.98 19.75 1,683.64 42.71 325.54 7.58
Uttar Pradesh,
and Haryana
10. Panaji Goa 0.20 0.00 0.00 0.00 0.15 0.00
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1 2 3 4 5 6 7 8 9
11.  Region not 2,361.73 53.44 81.03 1.99 718.47 14.77
Indicated
]
Grand Total 4,408.60 98.24 2,745.65 69.08 4,553.04 102.64

(Amount in million)

Sl Regional States Covered 2009-10 Cumulative Total (from
No. Offices ' Apr.-Sep. April 2006 to September
of RBI 2009)

Rs. Us$ Rs. us$
1 2 3 10 11 12 13
1. Hyderabad Andhra Pradesh 420.29 8.70 420.29 870
2. Ahmedabad Guijarat 7.22 0.15 629.18 14.50
3. Bangalore Karnataka 14.87 0.31 3,087.34 72.54
4. Kochi Kerala, Lakshadweep~ 78.89 1.65 99.57 2.12
5. Bhopal Madhya Pradesh, Chhattisgarh 0.00 0.00 0.24 0.01
6. Mumbai Maharashtré, Dadra and Nagar 740.09 15.35 2,182.51 46.96

Haveli, Daman and Diu
7. Chennai Tamil Nadu, Pondicherry 0.00 0.00 457.87 10.86

8. Kolkata West Bengal, Sikkim, Andaman 5.89 0.12 14.79 0.32
and Nicobar Islands

9. New Delhi Delhi, part of Uttar Pradesh, 4,247.56 87.78 7,168.72 157.82
and Haryana
10. Panaji Goa 0.00 0.00 0.35 0.01
11. Region not ) 85.48 1.76 3,246.72 71.95
Indicated
Grand Total o ' 5,600.28 115.82 17,307.57 385.78

As per the FDI-Data base, RBI's Regional Office Chandigarh (covering the Region/States: Chandigarh, Punjab, Haryana, Himachal
Pradesh) has not received any inflow in the Food Processing Sector for the period April 2006 to September 2020.
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[Translation]
Setting Up of Airport at Jhajjar

3359. SHR! AVTAR SINGH BHADANA: Wil the
Minister of CIVIL AVIATION be pleased to state:

(a) the status of the proposal for setting up of a
greenfield International Airport at Jhajjar, in Haryana;

(b) the feasons for delay in sanctioning i, if any;
and

(c) the time by which it is likely to be implemented?

THE MINISTER OF STATE OF THE MINISTRY
OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c)
Haryana Government is required to submit a formal
proposal for setting up the airport. Further, there are
legal and contractual issues which need examination
keeping in mind the aerial distance of 150 km from Delhi
international airport.

Railway Stations in Kerala

3360. SHRI KODIKKUNNIL SURESH: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways have any plan to develop
Neman Railway Station as a satellite station in
Trivendrum;

(b) if so, the details of expansion/upgradation of
Railway Station in Kerala;

(c) whether there is a proposal to extend all trains
from Kochuveli to Neman Station; and-

(d) if so, the details thereof alongwith the funds
allocated for the purpose so far?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) No, Madam.

(b) At present expansion/upgradation/improvement
works like extension of platform, provision of platform
shelter, improvement to booking office, provision of foot
over bridge, concrete aprons, improvement to circulating
area, raising of platforms, yard remodeling etc. are in
progress at a number of stations in Kerala.
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(c) No, Madam.

(d) Does not arise.

Outstahding Dues from
Spicejet Airlines

3361. SHRI S. PAKKIRAPPA: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the dues from Spicejet Airlines and other
private airline§ towards purchase of fuel for their aircrafts
as on 30th September, 2009;

(b) the ruleflegal provision under which fuel was
given on credit basis to private airtines;

(c) whether above facilities of credit are given to
other consumers including retail outlet operators; and

(d) if so, the steps taken by the Government for.
cent per cent recovery of the dues of the various private
companies?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) As on 30th September 2009, private
airlines i.e. Spicejet, Go Air, Kingfisher Airlines, Jet
Airways, Indigo and Paramount Airways owed Rs.
1987.12 crore to Public Sector Oil Marketing Companies
(OMCs) . namely Indian Oil Corporation Limited,
Hindustan Petroleum Corporation Limited and Bharat
Petroleum Corporation Limited. A

(b) to (d) OMCs give credit facility to Private
Airlines within the rules laid down by Board of Directors
of OMCs and the commercial agreements between the
OMCs and the Airlines.

OMCs extend credit facility to their consumers/
dealers in accordance with the credit policy in-vogue.

In case Airlines fails to pay their dues, OMCs take
action for recovery of dues in line with the mutually
agreed commercial terms between them and airlines.
The defaulting airlines are also put on ‘Cash and Carry’
and interest is recovered on overdue payments.

The issue of outstanding dues was taken up with
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~ coached under Free Coaching and Allied Scheme during
the last three years and the current year are as under—

Ministry of Civil Aviation which advised the Airlines to
clear their outstanding dues promptly.

Coaching to Minority Students

3362. SHRI N. CHELUVARAYA SWAMY: Wiil the
Minister of MINORITY AFFAIRS be pleased to state:

(a) the number of students from minority community
admitted in coaching institutes for admission in higher
education, technical, professional courses and for securing
jobs during each of the last three years and the current
year;

(b) the criteria laid down for identification of such
coaching institutes in each State; and

{c) the number of such coaching institutes identified
during~the said period, State-wise?

THE MINISTER OF STATE OF THE MINISTRY
OF CORPORATE AFFAIRS AND MINISTER OF STATE
OF THE MINISTRY OF MINORITY AFFAIRS (SHRI
SALMAN KHURSHEED): (a) Number of students

Year No. of Students
coached
2006-07 690
2007-08 4097
2008-09 5522
2009-10 4582

(b) Only those institutes are examined for selection
by the Ministry whose propdsals are received duly
recommended by the respective State/lUT Governments,
complete in all respects and fulfilling the eligibility
conditions prescribed under the Scheme.

(c) The number of coaching institutes identified
during the said period, State-wise is given at Statement
enclosed. This information in details is also available
on the website of this Ministry www.minorityaffairs.gov.in.

Statement
Si. No. State 2006-07 2007-08 2008-09 2009-10
1.  Andaman and Nicobar — —_ _ —
2.  Andhra Pradesh — 3 3 1
3.  Arunachal Pradesh — — - —_
4. Assam — 4 —_ 1
5. Bihar — — — 2
6.  Chandigarh — — 1 _
7.  Chhattisgarh — 1 1 1
8. Dadar and Nagar Haveli — — — —
9. Daman and Diu — — — —
10. Delhi — 6 7 2
11. Goa’ —_ — — -

12.  Gujarat —
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Sl. No. State 2006-07 2007-08 2008-09 2009-10
13.  Haryana — 1 2 1
14.  Himachal Pradesh — — — 1
15. Jammu and Kashmir — 1 — —
16.  Jharkhand - — 1 -
17.  Karnataka — 7 11 1
18.  Kerala — —_ 2 —
19. Madhya Pradesh — 2 5 3
20.  Maharashtra — — 5 3
21, Manipur — 3 2 2
22.  Meghalaya — —_ — 1
23. Mizoram — 2 1 1
24,  Nagaland — — 1 —
25. Orissa — 3 3 3
26.  Punjab — 1 1 1
27. Rajasthan 5 12 1 10
28. Sikkim — — — —

29.  Tamil Nadu v = — — —
30.  Tripura — — 1 —
31.  Uttar Pradesﬁ — 13 18 1
32.  Uttaranchal — — — —
33.  West Bengal — — 4 1
34. Lakshadweep V — — — _

35. Pondicherry — — —

Total 5 59 71 36
Recruitment of Ex-Servicemen in PSUs (a) whether the Central Public Sector Undertakings
3363. SHRI CHANDRAKANT KHAIRE: Will the (CPSUs) are earmarking reservations for all categories
Minister of HEAVY INDUSTRIES AND PUBLIC of ex-servicemen in respect of providing age relaxation

ENTERPRISES be pleased to state: for these recruitment on an equal footing;
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(b) if not, the reasons therefore;

(c) whether the Government contemplates to
ensure that all CPSUs implement the uniform policy for
recruitment and age relaxation policy for the ex-
servicemen while filling vacancies;

(d) if so, the details thereof;

(e) whether the Government contemplates to carry
forward the unfilled vacant posts reserved for ex-
servicemen in CPSUs; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI ARUN YADAV): (a) to (d) Government has issued
instructions vide O.M. dated 13-3-1980 which provides
for certain facilities to the ex-servicemen including
reservation in posts and services on permanent basis
including age relaxation. The percentage of reservation
in Central Public Sector Enterprises (CPSEs) is 14.5%
and 24.5% in Group ‘C’ and ‘D’ posts respectively.

Regarding relaxation in age limit, special provision
exists fo the effect that for appointment to any vacancy
in Central Civil Services Group ‘C’ and Group ‘D’, whether
reserved or not under these rules, every ex-serviceman
who has put in not less than six months continuous
service in the Armed Forces of the Union shall be allowed
to deduct the period of such service from his actual age
and if the resultant age does not exceed the maximum
age limit prescribed for the post or service for which he
seeks appointment by more than three years, he shall
be deemed to satisfy the condition regarding age limit.
These instructions were extended to CPSEs by
Government's circular No. 6/55/79-BPE(GM-I)'dated 22nd
January, 1980.

Implefoentation of these instructions in CPSEs is
monitored by the administrative Ministries/Departments
concerned with CPSEs.

(e) and (f) Public Sector Enterprises are not to
de-reserve any vacancy reserved for ex-servicemen,
unless a non-availability certificate is given by the
Directorate General (Resettlement), Ministry of Defence.
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[Translation]

Handing Over of Airstrips

3364. SHRI GANESH SINGH: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether request has been made to hand over
airstrips located in Satna, Panna and Khandva districts
to the state administration;

(b) if so, the details thereof; and

{(c) the time by which approval is likely to be
accorded by the Government?

THE MINISTER OF STATE OF THE MINISTRY
OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes,
Madam.

(b) and (c) The approval of Central Government
is subject to consideration of the proposal by the Board
of Directors of Airports authority of India (AAI).

Sale of Euro-IV Fuel

3365. DR. VINAY KUMAR PANDEY: Will the
Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether the deadline of April 2010 for starting
the sale of fuel meeting 'Euro-IV' emission norms is not
Aikely to be met;

(b} if so, the reasons therefor; and

(c) the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) The deadline for supply of Euro-IV
complaint Motor Spirit (MS) and High Speed Diese!
(HSD) in Delhi/National Capital Region (NCR), Mumbai,
Kolkata, Chennai, Bangaluru, Hyderabad, Ahmedabad,
Pune, Surat, Kanpur, Agra, Lucknow and Solapur from
1st April, 2010, as laid down in Auto Fuel Policy, will
be met.

(b) and (c) Does not arise in view of (a) above.
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[English]
Bifurcating of Oil Block in Assam

3366. SHR! JOSEPH TOPPO: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government has recently decided
to bifurcate any oil block in Assam;

(b) if so, the details thereof;

(c) whether the Government has .consulted with the
State Government of Assam before taking up bifurcation
work; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) and (b) The Oil Block in Assam has
not been bifurcated. However, the exploration block AA-
ON/7 in Assam-Arakan Basin comprising of an original
area of 1934 sq km was spread partly in the state of
Assam (1126 sq km) and partly in the state of Nagaland
(808 sq km).

Assam Government awarded the Petroleum’

Exploration License (PEL) for Assam part of the Block
on 27-03-2001. Nagaland Government awarded PEL for
Nagaland portion of the Block on 09-08-2006.

The Contractor, comprising of Canoro Resources
Limited and Assam Company Limited completed their
work commitment (Minimum Work Programme as per
Production Sharing Contract (PSC) stipulations) in
Assam part on 26-03-2008 after completion of
exploration. However, Contractor proposed to carry out
additional work in Nagaland portion of the Block, as PEL
was not available earlier.

The Government has approved proposal of the
Contractor to carry out additional work programme
in Nagaland portion of the Block, by signing a
separate ring fenced PSC for Nagaland portion of the
Block.

(c) and (d) Does not arise in view of the above.
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[Translation]

Commercial Pilot Licence

3367. SHRI HANSRAJ G. AHIR: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether the Government has decided to reduce
the required number of flying hours of trainee pilots for
issuing Commercial Pilot Licence (CPL) to them;

(b) if so, the details thereof;

(c) whether any assessment of the safety of air
flights has been made in regard to reducing the flying
duration for issuing CPL;

(d) if so, the details thereof;

(e) whether the steps are being taken to provide
proper training to pilots for ensuring safety in flying; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY

-~0OF CIVIL AVIATION (SHR! PRAFUL PATEL): (a) No,

Madam.
(b) Does not arise.
(¢) No, Madam.
(d) Does not arise.
- (e) Yes, Madam.

(f) Does not arise.
[English]

Increase in Natural Gas Price

3368. SHRI RUDRAMADHAB RAY: Will the
Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether revenue of Oil and Natural Gas Corpo-
ration (ONGC) and Oil India Ltd. (OIL) is likely to go
up after the Government has approved the proposed
increase of 31.25 per cent in the price of natural gas;

(b) it so, the details thereof; and
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(c) the likely inpact of the increase on consumers
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) to (c) Revision of price of natural gas
produced frcmt nominated blocks of QOil and Natural Gas
. Corporation (ONGC) and Oil India Ltd. (OIL) is under
consideration of the Government.

[Translation]

ROB/RUB on National Highways

3369. DR. SANJAY SINGH: Will the Minister ofb

RAILWAYS be pleased to state:

(a) whether the Railways are considering to
construct Rail Over Bridge/Rail Under Bridge at Railway
Gate No. 74-B<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>